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The Hindu 

NHRC issues notice to Punjab government over reports of stray dog seen carrying 

baby’s head near Patiala government hospital 

Citing media reports, NHRC says patient attendants alleged poor sanitation, negligence, 

but medical superintendent says no baby missing from hospital; Punjab Chief Secy, police 

asked to report in two weeks 

https://www.thehindu.com/news/national/punjab/nhrc-issues-notice-to-punjab-

government-over-reports-of-stray-dog-seen-carrying-babys-head-near-patiala-

government-hospital/article70007916.ece 

Published - September 03, 2025 09:45 pm IST - NEW DELHI 

The Hindu Bureau 

The NHRC issued a notice to the Punjab government in response to reports of a stray 

dog seen carrying the severed head of an infant. | Photo Credit: The Hindu 

The National Human Rights Commission (NHRC) on Wednesday (September 3, 2025) 

issued a notice to the Punjab government in response to reports of a stray dog seen 

carrying the severed head of an infant near the Government Rajindra Hospital in Patiala 

district on August 26. 

Patients’ attendants have reportedly been complaining that stray dogs are often found 

roaming freely inside the hospital premises, the NHRC said in a statement. They have 

also alleged poor sanitation, lack of security, and negligence by the hospital authorities, 

it said. 

The NHRC cited a media report quoting the hospital’s medical superintendent, who 

insisted that no baby has been found missing from the hospital. In all recent cases of the 

deaths of children, the bodies were handed over to their families after proper 

documentation, he said, reportedly expressing apprehension that the remains may have 

been dumped outside the hospital premises. 

Observing that the incident is a serious case of human rights violation, the Commission 

issued a notice to the Punjab Chief Secretary and the Senior Superintendent of Police, 

Patiala, asking for a detailed report on the matter within two weeks. 
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LatestLY 

India News | Punjab: NHRC Takes Suo Motu Cognizance of Patiala Infant Case 

Get latest articles and stories on India at LatestLY. Reportedly, the attendants of the 

patients have alleged that stray dogs are often found roaming freely inside the hospital 

premises. They have also alleged poor sanitation, lack of security and negligence by the 

hospital authorities, the NHRC said. 

https://www.latestly.com/agency-news/india-news-punjab-nhrc-takes-suo-motu-

cognizance-of-patiala-infant-case-7092617.html 

Agency News ANI| Sep 03, 2025 09:44 PM IST 

Patiala (Punjab) [India], September 3 (ANI): The National Human Rights Commission 

(NHRC) has taken suo motu cognizance of a media report that a stray dog was seen 

carrying the severed head of an infant near the Government Rajindra Hospital in the 

Patiala district of Punjab on August 26, a release said on Wednesday. 

According to the release, "reportedly, the attendants of the patients have alleged that 

stray dogs are often found roaming freely inside the hospital premises. They have also 

alleged poor sanitation, lack of security and negligence by the hospital authorities." 

The Commission has observed that the contents of the media report, if true, raise a 

serious issue of human rights violation. Therefore, it has issued notices to the Chief 

Secretary, Government of Punjab and the Senior Superintendent of Police, Patiala, 

calling for a detailed report on the matter within two weeks. 

According to the media report carried on August 27, 2025, the Medical Superintendent of 

the hospital has stated that no baby has been found missing from the hospital and in all 

recent cases of the deaths of children, the bodies were handed over to their families after 

proper documentation. He has reportedly expressed apprehension that the remains might 

have been dumped outside the hospital premises by someone. 

Earlier, the NHRC had taken suo motu cognisance of a media report stating that on 

August 27, a portion of a four-storey apartment building collapsed in the Palghar district 

of Maharashtra's Virar East area, killing 17 people and injuring eight more, according to 

an official statement released by the commission on Wednesday. 

Reportedly, the building was unauthorised and constructed more than a decade back. 

However, the residents were paying taxes to the Vasai-Virar City Municipal Corporation 

(VVCMC), believing that the building was authorised as per the notarised documents, the 

statement said. The Commission has observed that the contents of the media report, if 

true, raise serious issues of violation of human rights. 

Therefore, it has issued notices to the Chief Secretary and the Director General of Police, 

Maharashtra, calling for a detailed report on the matter within two weeks, the statement 

added. 
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According to the media report, carried on August 28, a senior officer of the VVCMC has 

stated that the building might have collapsed due to the use of inferior-quality construction 

material. The residents were sent three notices to vacate the building, but all the warnings 

were ignored. Reportedly, the building had around 50 flats and half a dozen shops, of 

which the rear side of the building, comprising around 12 flats, collapsed. (ANI) 

(The above story is verified and authored by ANI staff, ANI is South Asia's leading 

multimedia news agency with over 100 bureaus in India, South Asia and across the globe. 

ANI brings the latest news on Politics and Current Affairs in India & around the World, 

Sports, Health, Fitness, Entertainment, & News. The views appearing in the above post 

do not reflect the opinions of LatestLY) 

 

LATESTLY, Online, 4.9.2025
Page No. 0, Size:(0)cms X (0)cms.



Telegraph India 

NHRC issues notice to Punjab govt after stray dog found carrying severed head of 

infant near Patiala hospital 

Reportedly, the attendants of the patients have alleged that stray dogs are 'often found 

roaming' freely inside the hospital premises 

https://www.telegraphindia.com/india/nhrc-issues-notice-to-punjab-govt-after-stray-dog-

found-carrying-severed-head-of-infant-near-patiala-hospital/cid/2121147 

PTI Published 03.09.25, 07:50 PM 

The NHRC on Wednesday said it has issued notices to the Punjab government and police 

authorities over reports that a stray dog was seen carrying the "severed head of an infant" 

near a government hospital in Patiala district last month. 

Reportedly, the attendants of the patients have alleged that stray dogs are "often found 

roaming" freely inside the hospital premises. And, they have also alleged poor sanitation, 

lack of security and negligence by the hospital authorities, the rights panel said. 

In a statement, the National Human Rights Commission said, it has taken suo motu 

cognisance of a media report that "a stray dog was seen carrying the severed head of an 

infant near the Government Rajindra Hospital in Patiala district of Punjab on August 26". 

The commission observed that the content of the media report, if true, raise a serious 

issue of human rights violation. Therefore, it has issued notices to the chief secretary of 

Punjab and the senior superintendent of police of Patiala, seeking a detailed report in two 

weeks, the statement said. 

According to the media report carried on August 27 the medical superintendent of the 

hospital has stated that "no baby has been found missing from the hospital and in all 

recent cases of the deaths of children, the bodies were handed over to their families after 

proper documentation", it said. 

He has reportedly expressed apprehension that the remains might have been dumped 

outside the hospital premises by someone, the NHRC said. 

In another statement, the NHRC said it has taken suo motu cognisance of a media report 

that on August 29, in Papadahandi area of Nabarangpur district of Odisha, a journalist 

sustained multiple stab wounds in an attack allegedly by a drug addict for filing a 

complaint against him. 

Reportedly, the journalist has been hospitalised in a "critical condition". 

The commission has observed that the content of the news report, if true, raise serious 

issues of violation of human rights. 

Accordingly, it has issued a notice to the director general of police of Odisha, seeking a 

detailed report in two weeks. 
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The report is expected to include the status of the investigation as well as the health 

condition of the injured journalist, the statement said. 

According to the media report, carried on August 30, the incident has sparked outrage 

among journalists and residents of the area. 

Except for the headline, this story has not been edited by The Telegraph Online staff and 

has been published from a syndicated feed. 
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Odisha News 

NHRC, India takes suo motu cognizance of the reported incident of a stray dog 

carrying the severed head of an infant near the Government Rajindra Hospital, 

Patiala district, Punjab 

https://orissadiary.com/nhrc-india-takes-suo-motu-cognizance-of-the-reported-incident-

of-a-stray-dog-carrying-the-severed-head-of-an-infant-near-the-government-rajindra-

hospital-patiala-district-punjab/ 

By: Odisha Diary Bureau | Date: September 3, 2025 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that a stray dog was seen carrying the severed head of an infant near 

the Government Rajindra Hospital in the Patiala district of Punjab on 26th August, 2025. 

Reportedly, the attendants of the patients have alleged that stray dogs are often found 

roaming freely inside the hospital premises. They have also alleged poor sanitation, lack 

of security and negligence by the hospital authorities. 

The Commission has observed that the contents of the media report, if true, raise a 

serious issue of human rights violation. Therefore, it has issued notices to the Chief 

Secretary, Government of Punjab and the Senior Superintendent of Police, Patiala, 

calling for a detailed report on the matter within two weeks. 

According to the media report carried on 27th August, 2025, the Medical Superintendent 

of the hospital has stated that no baby has been found missing from the hospital and in 

all recent cases of the deaths of children, the bodies were handed over to their families 

after proper documentation. He has reportedly expressed apprehension that the remains 

might have been dumped outside the hospital premises by someone. 
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Hindustan Times 

NHRC notice to Punjab govt over stray dog seen carrying infant's severed head 

https://www.hindustantimes.com/india-news/nhrc-notice-to-punjab-govt-over-stray-dog-

seen-carrying-infant-s-severed-head-101756902190507.html 

September 3, 2025 

New Delhi, The NHRC on Wednesday said it has issued notices to the Punjab 

government and police authorities over reports that a stray dog was seen carrying the 

"severed head of an infant" near a government hospital in Patiala district last month. 

NHRC notice to Punjab govt over stray dog seen carrying infant's severed head 

Reportedly, the attendants of the patients have alleged that stray dogs are "often found 

roaming" freely inside the hospital premises. And, they have also alleged poor sanitation, 

lack of security and negligence by the hospital authorities, the rights panel said. 

In a statement, the National Human Rights Commission said, it has taken suo motu 

cognisance of a media report that "a stray dog was seen carrying the severed head of an 

infant near the Government Rajindra Hospital in Patiala district of Punjab on August 26". 

The commission observed that the content of the media report, if true, raise a serious 

issue of human rights violation. Therefore, it has issued notices to the chief secretary of 

Punjab and the senior superintendent of police of Patiala, seeking a detailed report in two 

weeks, the statement said. 

According to the media report carried on August 27 the medical superintendent of the 

hospital has stated that "no baby has been found missing from the hospital and in all 

recent cases of the deaths of children, the bodies were handed over to their families after 

proper documentation", it said. 

He has reportedly expressed apprehension that the remains might have been dumped 

outside the hospital premises by someone, the NHRC said. 

In another statement, the NHRC said it has taken suo motu cognisance of a media report 

that on August 29, in Papadahandi area of Nabarangpur district of Odisha, a journalist 

sustained multiple stab wounds in an attack allegedly by a drug addict for filing a 

complaint against him. 

Reportedly, the journalist has been hospitalised in a "critical condition". 

The commission has observed that the content of the news report, if true, raise serious 

issues of violation of human rights. 

Accordingly, it has issued a notice to the director general of police of Odisha, seeking a 

detailed report in two weeks. 
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The report is expected to include the status of the investigation as well as the health 

condition of the injured journalist, the statement said. 

According to the media report, carried on August 30, the incident has sparked outrage 

among journalists and residents of the area. 

This article was generated from an automated news agency feed without modifications to 

text. 
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PTI 

NHRC asks Odisha DGP to file report within 2 weeks over `attack’ on journalist 

https://www.ptinews.com/story/national/nhrc-asks-odisha-dgp-to-file-report-within-2-

weeks-over-attack-on-journalist/2882059 

BHUBANESWAR: (Sep 3) The National Human Rights Commission (NHRC) on 

Wednesday asked the Odisha DGP to file a report within two weeks in connection with 

the reported attack on a journalist in Nabarangpur district. 

The scribe was allegedly attacked by a drug addict on August 29 in Papadahandi area in 

the district for filing a complaint against him. 

The journalist has been hospitalised and is in a critical condition, the NHRC said in a 

release. 
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Social NewsXYZ 

NHRC seeks report on stabbing of journalist in Odisha 

https://www.socialnews.xyz/2025/09/03/nhrc-seeks-report-on-stabbing-of-journalist-in-

odisha/ 

Posted By: Gopi September 3, 2025 

New Delhi, Sep 3 (SocialNews.XYZ) The National Human Rights Commission (NHRC) 

has taken suo motu cognisance of a media report which mentioned that a journalist 

allegedly sustained multiple stab wounds in an attack by a drug addict in the Papadahandi 

area of Odisha’s Nabarangpur district. 

The attack reportedly occurred after the journalist filed a complaint against the 

accused.The victim, identified as Sumit Kumar Ghanta, sustained multiple injuries to his 

stomach, chest, and hands. 

 He has been hospitalised in a critical condition. 

Taking note of the report, the apex human rights body observed that the contents, if true, 

raise serious concerns of human rights violations. 

The NHRC has issued a notice to the Odisha Director General of Police, seeking a 

detailed report on the matter within two weeks. 

The report is expected to include the status of the investigation as well as the health 

condition of the injured journalist. 

According to the press report, published on August 30, 2025, the incident has sparked 

outrage among journalists and residents of the area. 

Ghanta, a resident of Papadahandi, was initially treated at the Papadahandi Community 

Health Centre (CHC) before being shifted to the Nabarangpur District Headquarters 

Hospital (DHH). 

Due to the severity of his injuries, he was later referred to a hospital in Visakhapatnam 

for advanced medical care. Established under the Protection of Human Rights Act, 1993, 

the NHRC, an autonomous statutory body, is an embodiment of India's concern for the 

promotion and protection of human rights. 

Its primary role is to protect and promote human rights, defined as the rights relating to 

life, liberty, equality, and dignity of individuals guaranteed by the Constitution or embodied 

in international covenants and enforceable by courts in India. 

The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 

Source: IANS 
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Lokmat Times 

NHRC seeks report on stabbing of journalist in Odisha 

https://www.lokmattimes.com/national/nhrc-seeks-report-on-stabbing-of-journalist-in-

odisha/ 

By IANS | Updated: September 3, 2025 17:50 IST 

New Delhi, Sep 3 The National Human Rights Commission (NHRC) has taken suo motu 

cognisance of a media ... 

New Delhi, Sep 3 The National Human Rights Commission (NHRC) has taken suo motu 

cognisance of a media report which mentioned that a journalist allegedly sustained 

multiple stab wounds in an attack by a drug addict in the Papadahandi area of Odisha’s 

Nabarangpur district. 

The attack reportedly occurred after the journalist filed a complaint against the 

accused.The victim, identified as Sumit Kumar Ghanta, sustained multiple injuries to his 

stomach, chest, and hands. 

He has been hospitalised in a critical condition. 

Taking note of the report, the apex human rights body observed that the contents, if true, 

raise serious concerns of human rights violations. 

The NHRC has issued a notice to the Odisha Director General of Police, seeking a 

detailed report on the matter within two weeks. 

The report is expected to include the status of the investigation as well as the health 

condition of the injured journalist. 

According to the press report, published on August 30, 2025, the incident has sparked 

outrage among journalists and residents of the area. 

Ghanta, a resident of Papadahandi, was initially treated at the Papadahandi Community 

Health Centre (CHC) before being shifted to the Nabarangpur District Headquarters 

Hospital (DHH). 

Due to the severity of his injuries, he was later referred to a hospital in Visakhapatnam 

for advanced medical care. 

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous 

statutory body, is an embodiment of India's concern for the promotion and protection of 

human rights. 

Its primary role is to protect and promote human rights, defined as the rights relating to 

life, liberty, equality, and dignity of individuals guaranteed by the Constitution or embodied 

in international covenants and enforceable by courts in India. 
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The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 

Disclaimer: This post has been auto-published from an agency feed without any 

modifications to the text and has not been reviewed by an editor 
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Orissa Post 

NHRC asks Odisha DGP to file report within two weeks over `attack’ on journalist 

https://www.orissapost.com/nhrc-asks-odisha-dgp-to-file-report-within-two-weeks-over-

attack-on-journalist/ 

PTI |  Updated: September 3rd, 2025, 17:43 IST in Metro  

Bhubaneswar: The National Human Rights Commission (NHRC) Wednesday asked the 

Odisha DGP to file a report within two weeks in connection with the reported attack on a 

journalist in Nabarangpur district. 

The scribe was allegedly attacked by a drug addict August 29 in Papadahandi area in the 

district for filing a complaint against him. 

The journalist has been hospitalised and is in a critical condition, the NHRC said in a 

release. 

“The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of human rights. Accordingly, it has issued a notice to the Director 

General of Police, Odisha, calling for a detailed report on the matter within two weeks,” it 

said. 

The NHRC also said the report is expected to include the status of the investigation as 

well as the health condition of the injured journalist. 

The incident has sparked outrage among scribes and residents of the area, the rights 

panel said, citing media reports. 
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Times of India 

NHRC seeks report on attack on journalist 

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-report-on-attack-on-

journalist/articleshow/123683203.cms 

TNN | Sep 3, 2025, 11.39 PM IST 

Bhubaneswar: National Human Rights Commission (NHRC) has taken suo motu 

cognizance of media reports about a brutal attack on a journalist in Nabarangpur district. 

The incident took place on Friday in Papadahandi area, where a drug addict allegedly 

stabbed the journalist multiple times in retaliation for a complaint filed against him. The 

journalist was hospitalised in critical condition. 

NHRC has issued a notice to the director general of police seeking a detailed report within 

two weeks. The commission also asked for updates on the status of investigation and the 

health condition of the injured journalist. 
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Devdiscourse 

Human Rights Concerns Emerge After Shocking Reports Surface 

The National Human Rights Commission has issued notices over reports of two critical 

incidents: a stray dog allegedly found carrying an infant's head in Punjab, and a journalist 

attacked in Odisha. Both cases raise significant human rights concerns, prompting 

investigations by local authorities. 

https://www.devdiscourse.com/article/law-order/3613856-human-rights-concerns-

emerge-after-shocking-reports-surface 

Devdiscourse News Desk | New Delhi | Updated: 03-09-2025 17:52 IST | Created: 03-09-

2025 17:52 IST 

The National Human Rights Commission (NHRC) has taken action after troubling reports 

emerged from Punjab and Odisha. In Patiala, Punjab, a stray dog was reportedly seen 

with a severed infant's head near a government hospital, raising fears of negligence in 

hospital sanitation and security. 

The NHRC has called on Punjab authorities to provide a detailed account of the incident. 

Early statements suggest the remains may have been dumped nearby, but the NHRC 

insists on thorough reporting to address potential human rights violations. 

Separately, a journalist in Nabarangpur, Odisha, was hospitalized after being stabbed, 

reportedly by a drug addict, following a complaint. The NHRC has demanded a report 

from Odisha's police chief to examine any breaches of rights and ensure justice. 

(With inputs from agencies.) 
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The Print 

NHRC asks Odisha DGP to file report within 2 weeks over `attack’ on journalist 

https://theprint.in/india/nhrc-asks-odisha-dgp-to-file-report-within-2-weeks-over-attack-

on-journalist/2735308/ 

PTI | 03 September, 2025 06:03 pm IST 

Bhubaneswar, Sep 3 (PTI) The National Human Rights Commission (NHRC) on 

Wednesday asked the Odisha DGP to file a report within two weeks in connection with 

the reported attack on a journalist in Nabarangpur district. 

The scribe was allegedly attacked by a drug addict on August 29 in Papadahandi area in 

the district for filing a complaint against him. 

The journalist has been hospitalised and is in a critical condition, the NHRC said in a 

release. 

“The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of human rights. Accordingly, it has issued a notice to the Director 

General of Police, Odisha, calling for a detailed report on the matter within two weeks,” it 

said. 

The NHRC also said the report is expected to include the status of the investigation as 

well as the health condition of the injured journalist. 

The incident has sparked outrage among scribes and residents of the area, the rights 

panel said, citing media reports. PTI AAM RBT 

This report is auto-generated from PTI news service. ThePrint holds no responsibility for 

its content. 
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The Print Hindi 

नवजात के कटे हुए सिर के मामले में पंजाब िरकार को एनएचआरिी का नोसटि 

https://hindi.theprint.in/india/nhrc-notice-to-punjab-government-in-case-of-severed-

head-of-newborn/863918/ 

भाषा | 3 September, 2025 10:04 pm IST 

नयी दिल्ली, तीन दितंबर (भाषा) राष्ट्र ीय मानवादिकार आयोग (एनएचआरिी) ने बुिवार को कहा दक उिने 

पंजाब िरकार और पुदिि अदिकाररयो ंको दपछिे महीने की उि खबर के िंबंि में नोदिि जारी दकया है 

दजिमें पदियािा दजिे के एक िरकारी अस्पताि के पाि ‘‘एक आवारा कुत्ता एक नवजात दििु का किा 

हुआ दिर िेकर घूमता हुआ िेखा गया था।’’ 

आयोग ने कहा दक कदथत तौर पर मरीजो ंके तीमारिारो ंने आरोप िगाया है दक अस्पताि पररिर में आवारा 

कुते्त ‘अक्सर खुिेआम घूमते’ पाए जाते हैं। िाथ ही, उन्ोनें अस्पताि प्रिािन की ओर िे दनम्न िाफ-िफाई, 

िुरक्षा की कमी और िापरवाही का भी आरोप िगाया है। 

राष्ट्र ीय मानवादिकार आयोग ने एक बयान में कहा दक उिने मीदिया में जारी उि खबर का स्वतः  िंज्ञान 

दिया है दक ‘‘दजिमें बताया गया था दक 26 अगस्त, 2025 को पंजाब के पदियािा दजिे के िरकारी रादजंिरा 

अस्पताि के पाि एक आवारा कुत्ता एक दििु का किा हुआ दिर िे जाता हुआ िेखा गया था। 

बयान में कहा गया दक यदि मीदिया में जारी खबर िच है तो यह मानवादिकार उलं्लघन का गंभीर मुद्दा 

उठाती है। इिदिए, आयोग ने पंजाब िरकार के मुख्य िदचव और पदियािा के वररष्ठ पुदिि अिीक्षक को 

नोदिि जारी कर िो िप्ताह के भीतर मामिे पर दवसृ्तत ररपोिट मांगी है। 

मीदिया में 27 अगस्त को प्रकादित खबर के अनुिार, अस्पताि के दचदकत्सा अिीक्षक ने कहा दक 

‘‘अस्पताि िे कोई भी दििु िापता नही ंहुआ है और हाि ही में हुई िभी बच्ो ंकी मृतु्य के मामिो ंमें, 

उदचत कागजी कारटवाई के बाि उनके िव पररवारो ंको िौपं दिए गए हैं। ’’ 

उन्ोनें कदथत तौर पर आिंका व्यक्त की दक दकिी और व्यक्तक्त द्वारा अविेषो ंको अस्पताि पररिर के 

बाहर फें का गया होगा। 

भाषा 

प्रीदत पवनेि 

पवनेि 

यह खबर ‘भाषा’ नू्यज़ एजेंिी िे ‘ऑिो-फीि’ द्वारा िी गई है. इिके कंिेंि के दिए दिदपं्रि दजमे्मिार नही ंहै. 
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Odisha Diary 

NHRC, India takes suo motu cognizance of the reported attack on a journalist by a 

drug addict in Nabarangpur district, Odisha for filing a complaint against him 

https://orissadiary.com/nhrc-india-takes-suo-motu-cognizance-of-the-reported-attack-

on-a-journalist-by-a-drug-addict-in-nabarangpur-district-odisha-for-filing-a-complaint-

against-him/ 

 By:Odisha Diary Bureau 

Date: September 3, 2025 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that on 29th August, 2025 in the Papadahandi area of Nabarangpur 

district, Odisha, a journalist sustained multiple stab wounds in an attack by a drug addict 

for filing a complaint against him. Reportedly, the victim journalist has been hospitalised 

in critical condition. 

The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of human rights. Accordingly, it has issued a notice to the Director 

General of Police, Odisha, calling for a detailed report on the matter within two weeks. 

The report is expected to include the status of the investigation as well as the health 

condition of the injured journalist. 

According to the media report, carried on 30th August, 2025, the incident has sparked 

outrage among journalists and residents of the area. 
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Devdiscourse 

Journalist Assault in Odisha Sparks Human Rights Inquiry 

The National Human Rights Commission (NHRC) has called on the Odisha DGP to 

provide a report within two weeks regarding an alleged attack on a journalist in 

Nabarangpur district. The incident, involving a drug addict and resulting in the 

hospitalization of the journalist, has raised concerns about human rights violations. 

https://www.devdiscourse.com/article/law-order/3613840-journalist-assault-in-odisha-

sparks-human-rights-inquiry 

Devdiscourse News Desk | Bhubaneswar | Updated: 03-09-2025 17:40 IST | Created: 03-

09-2025 17:40 IST 

The National Human Rights Commission (NHRC) has demanded a detailed report from 

the Director General of Police in Odisha concerning the alleged assault on a journalist in 

Nabarangpur district. The NHRC's directive follows an incident where a drug addict 

reportedly attacked the scribe on August 29 for lodging a complaint against him. 

The journalist, currently hospitalized in critical condition, has become the focal point of a 

severe human rights concern as expressed by the NHRC. The commission, emphasizing 

the gravity of the situation, noted potential human rights violations and urged immediate 

investigative actions. 

The NHRC's statement has catalyzed widespread indignation among local journalists and 

community members. The report, expected in two weeks, must include the investigation's 

status and updates on the journalist's health, according to media sources. 

(With inputs from agencies.) 
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Prameyanews 

NHRC seeks report from DGP on journalist assault in Odisha’s Nabarangpur 

https://www.prameyanews.com/news-post/odisha/NHRC-seeks-report-from-DGP-on-

journalist-assault-in-Odisha-s-Nabarangpur 

Published By : |September 3, 2025 at 2:46 PM 

Bhubaneswar, September 3: The National Human Rights Commission (NHRC) has taken 

suo motu cognizance of a media report on brutal attack on a journalist by a drug addict 

for filing a complaint against him. 

“The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that on 29th August, 2025 in the Papadahandi area of Nabarangpur 

district, Odisha, a journalist sustained multiple stab wounds in an attack by a drug addict 

for filing a complaint against him. Reportedly, the victim journalist has been hospitalised 

in critical condition,” said a NHRC communiqué. 

“The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of human rights. Accordingly, it has issued a notice to the Director 

General of Police, Odisha, calling for a detailed report on the matter within two weeks,” it 

stated. 

The report is expected to include the status of the investigation as well as the health 

condition of the injured journalist, it added. 

According to the media report, carried on August 30, the incident has sparked outrage 

among journalists and residents of the area. 
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The Print 

राष्ट्र ीय मानवाधिकार आयोग ने ओधिशा के पुधिस महाधनदेशक से पत्रकार पर ‘हमिे’ पर ररपोर्ट 

माांगी 

https://hindi.theprint.in/india/national-human-rights-commission-seeks-report-from-

odisha-director-general-of-police-on-attack-on-journalist/863783/ 

भाषा | 3 September, 2025 06:19 pm IST 

भुवनेश्वर, तीन सितंबर (भाषा) राष्ट्र ीय मानवासिकार आयोग (एनएचआरिी) ने बुिवार को ओसिशा के पुसिि 

महासनदेशक िे नवरंगपुर सििे में एक पत्रकार पर कसित हमिे के िंबंि में दो िप्ताह के भीतर ररपोर्ट देने 

को कहा है। 

सििे के पापड़हांिी इिाके में 29 अगस्त को नशा करने वािे एक व्यक्ति ने पत्रकार पर कसित तौर पर 

अपने क्तििाफ सशकायत दिट कराने को िेकर हमिा कर सदया िा। 

एनएचआरिी ने एक सवज्ञक्तप्त में कहा सक पत्रकार को अस्पताि में भती कराया गया है और उिकी हाित 

गंभीर है। 

आयोग ने कहा, ‘यसद मीसिया में आयी ंिबरें  िही हैं तो आयोग ने पाया है सक इिमें मानवासिकारो ंके 

उलं्लघन का गंभीर मुद्दा उठाया गया है। इिसिए, आयोग ने ओसिशा के िीिीपी को नोसर्ि िारी कर दो 

िप्ताह के भीतर मामिे पर सवसृ्तत ररपोर्ट मांगी है।’ 

एनएचआरिी ने यह भी कहा सक ररपोर्ट में िांच की क्तथिसत के िाि-िाि घायि पत्रकार की स्वास्थ्य क्तथिसत 

का भी ब्यौरा शासमि होने की उम्मीद है। 

मानवासिकार आयोग ने मीसिया में आयी िबरो ंका हवािा देते हुए कहा सक इि घर्ना िे पत्रकारो ंऔर 

के्षत्र के सनवासियो ंमें आक्रोश फैि गया है। 

भाषा 

शुभम नरेश 

नरेश 

यह िबर ‘भाषा’ नू्यज़ एिेंिी िे ‘ऑर्ो-फीि’ द्वारा िी गई है. इिके कंर्ेंर् के सिए सदसरंर् सिमे्मदार नही ंहै. 
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Dainik Bhaskar 

राष्ट्र ीय: मानव अवशेष ले जाता देखा गया आवारा कुत्ता, एनएचआरसी ने मुख्य सचचव से माांगा जवाब 

https://www.bhaskarhindi.com/other/indian-national-human-rights-commission-nhrc-

1181855 

3 Sept 2025 7:16 PM  

पंजाब के पटियाला टजले के सरकारी राटजंदरा अस्पताल के पास एक आवारा कुत्ता एक टििु का किा हुआ 

टसर ले जाता हुआ देखा गया। इस घिना को गंभीरता से लेते हुए नई टदल्ली स्थित राष्ट्र ीय मानवाटिकार 

आयोग (एनएचआरसी) ने पंजाब सरकार के मुख्य सटचव और पटियाला के वररष्ठ पुटलस अिीक्षक को नोटिस 

जारी कर जवाब मांगा है। 

नई टदल्ली, 3 टसतंबर (आईएएनएस)। पंजाब के पटियाला टजले के सरकारी राटजंदरा अस्पताल के पास एक 

आवारा कुत्ता एक टििु का किा हुआ टसर ले जाता हुआ देखा गया। इस घिना को गंभीरता से लेते हुए नई 

टदल्ली स्थित राष्ट्र ीय मानवाटिकार आयोग (एनएचआरसी) ने पंजाब सरकार के मुख्य सटचव और पटियाला 

के वररष्ठ पुटलस अिीक्षक को नोटिस जारी कर जवाब मांगा है। 

आयोग के मुताटबक एक ररपोिट में कई रोटगयो ंके पररजनो ं ने आरोप लगाया है टक आवारा कुते्त अक्सर 

अस्पताल पररसर में खुलेआम घूमते पाए जाते हैं। उन्ोनें टनम्नस्तरीय साफ-सफाई, सुरक्षा की कमी और 

अस्पताल प्रिासन द्वारा लापरवाही का भी आरोप लगाया है। आयोग का कहना है टक उन्ोनें एक ररपोिट 

पर स्वत संज्ञान टलया है टजसमें बताया गया िा टक 26 अगस्त 2025 को यह घिना हुई है। 

आयोग के मुताटबक उन्ोनें पाया टक यह ररपोिट मानवाटिकार उलं्लघन का गंभीर मुद्दा सामने लाती है। 

इसटलए, आयोग ने पंजाब सरकार के मुख्य सटचव और पटियाला के वररष्ठ पुटलस अिीक्षक को नोटिस जारी 

कर दो सप्ताह के भीतर मामले पर टवसृ्तत ररपोिट मांगी है।  

बुिवार को आयोग ने इस संबंि में जानकारी देते हुए बताया टक 27 अगस्त 2025 को प्रकाटित मीटिया 

ररपोिट के अनुसार, अस्पताल के टचटकत्सा अिीक्षक ने कहा टक अस्पताल से कोई भी टििु लापता नही ंहुआ 

है और हाल ही में हुई सभी बच्ो ंकी मृतु्य के मामलो ंमें, उटचत कागजी कारटवाई के बाद िव उनके पररवारो ं

को स पं टदए गए हैं। उन्ोनें कटित त र पर आिंका व्यक्त की टक टकसी और व्यस्क्त द्वारा अविेषो ंको 

अस्पताल पररसर के बाहर फें का गया होगा। इस पूरे घिनाक्रम की टवसृ्तत जांच व ररपोिट हेतु अब राष्ट्र ीय 

मानवाटिकार आयोग (एनएचआरसी) ने वररष्ठ अटिकाररयो ंको नोटिस जारी कर मांगी है। 

वही ंराष्ट्र ीय मानवाटिकार आयोग ने एक 10 साल की बच्ी के साि दुष्कमट और उसकी हत्या के मामले में 

भी ररपोिट तलब की है। यह घिना टबहार की है टजसके चलते टबहार के पुटलस के महाटनदेिक को नोटिस 

जारी टकया गया है। 

एनएचआरसी का कहना है टक उन्ोनें एक मीटिया ररपोिट पर स्वत संज्ञान टलया है। इस ररपोिट में बताया 

गया है टक 26 अगस्त 2025 को टबहार के पिना टजले के मनेर के्षत्र में एक बगीचे के रखवाले ने 10 साल 

की बच्ी के साि दुष्कमट टकया और उसकी हत्या कर दी। बताया जा रहा है टक अपरािी ने हत्या को 

आत्महत्या का रूप देने के टलए पीट़िता के िव को एक पे़ि पर लिका टदया। पीट़िता, लक़िी इकट्ठा करने 
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गई िी, तभी अपरािी ने उसे अमरूद का प्रलोभन देकर बगीचे के पास एक कमरे में ले जाकर यह जघन्य 

अपराि टकया। 

आयोग ने पाया टक यह घिना मानवाटिकारो ंके उलं्लघन का गंभीर मुद्दा उठाती है। इसटलए, आयोग ने 

टबहार के पुटलस महाटनदेिक और पिना के टजला मटजस्ट्र ेि को नोटिस जारी कर दो सप्ताह के भीतर मामले 

की टवसृ्तत ररपोिट देने को कहा है। साि ही इस मामले में अगर मृतक के पररजनो ंको कोई मुआवजा टदया 

गया है, तो उसका टववरण भी मांगा गया है। 
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Odisha Diary 

NHRC, India takes suo motu cognizance of the reported rape and murder of a 10-

year-old girl by the caretaker of a garden in Maner area of district Patna, Bihar 

https://orissadiary.com/nhrc-india-takes-suo-motu-cognizance-of-the-reported-rape-and-

murder-of-a-10-year-old-girl-by-the-caretaker-of-a-garden-in-maner-area-of-district-

patna-bihar/ 

By:Odisha Diary Bureau | Date: September 3, 2025 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that a 10-year-old girl was raped and murdered by the caretaker of a 

garden in the Maner area of district Patna in Bihar on 26th August, 2025. Reportedly, the 

perpetrator hanged the body of the victim on a tree to disguise the murder as suicide. The 

victim had gone to collect wood when the perpetrator lured her with a guava to a room 

near the garden before committing the heinous crime. 

The Commission has observed that the contents of the media report, if true, raise serious 

issues of violation of human rights. Therefore, it has issued notices to the Director General 

of Police, Bihar and the District Magistrate, Patna, calling for a detailed report on the 

matter within two weeks, including compensation, if any, provided to the next of kin of the 

deceased. 

According to the media report, carried on 31st August, 2025, the girl was reported missing 

by her family on 26th August, 2025 and her body was recovered in the morning of 28th 

August, 2025, hanging from a tree in the waterlogged garden. 
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Times of India 

NHRC takes cognizance of rape case in Maner 

https://timesofindia.indiatimes.com/city/patna/nhrc-takes-cognizance-of-rape-case-in-

maner/articleshow/123681619.cms 

Sep 3, 2025, 10.00 PM IST 

Patna: The National Human Rights Commission (NHRC) on Wednesday took suo motu 

cognizance of a media report that a 10-year-old girl was raped and murdered by the 

caretaker of a garden in the Maner police station area of Patna district Patna on August 

26 this year. 

As per the media report, in an attempt to cover up the murder, the perpetrator allegedly 

hanged the girl's body from a tree to make it appear as a suicide. The girl had gone to 

collect wood when the perpetrator lured her with a guava to a room near the garden before 

committing the heinous crime. 

In a statement, issued on Wednesday, the Commission said it has issued notices to the 

Director General of Police, Bihar and the District Magistrate, Patna, calling for a detailed 

report on the matter within two weeks, including compensation, if any, provided to the 

next of kin of the deceased. 

The Commission has observed that the contents of the media report, if true, raise serious 

issues of violation of human rights. 

The girl's family had reported her missing on August 26, and her body was discovered 

two days later, on August 28, hanging from a tree in a waterlogged garden. The Times of 

India had covered the story on Aug 28, about the recovery of the girl's body in the Maner 

area. 
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The Hawk 

NHRC takes suo motu cognisance of rape and murder of 10-year-old girl in Bihar 

NHRC Takes Suo Motu Cognisance of Alleged Rape and Murder of 10-Year-Old Girl in 

Bihar 

https://www.thehawk.in/news/india/nhrc-takes-suo-motu-cognisance-of-rape-and-

murder-of-10-year-old-girl-in-bihar/ 

The Hawk - Sep 03, 2025, 06:16 PM 

New Delhi, Sep 3 (IANS) The National Human Rights Commission (NHRC) has taken 

suo motu cognisance of a media report that a 10-year-old girl was allegedly raped and 

murdered by the caretaker of a garden in the Maner area of Bihar’s Patna district. 

According to the press report, the accused lured the victim, who had gone to collect wood, 

by offering her a guava and took her to a room near the garden, where he committed the 

crime. The girl was reported missing by her family on August 26, and her body was 

recovered two days later, on August 28, from a tree in the waterlogged garden. 

Taking note of the media report, the apex human rights body observed that the contents, 

if true, raise serious concerns of human rights violations. The NHRC has issued notices 

to the Bihar Director General of Police and the Patna District Magistrate, calling for a 

detailed report on the matter within two weeks, including information on any 

compensation provided to the next of kin of the deceased. 

Based on CCTV footage, the Bihar Police said that the girl was raped and then murdered, 

and the accused, Bhola Rai (48), who committed the crime, has been arrested. 

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous 

statutory body, is an embodiment of India's concern for the promotion and protection of 

human rights. Its primary role is to protect and promote human rights, defined as the rights 

relating to life, liberty, equality, and dignity of individuals guaranteed by the Constitution 

or embodied in international covenants and enforceable by courts in India. 

The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 

--IANS 
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NewsDrum 

NHRC seeks report from Bihar DGP, Patna DM over rape-murder of minor girl in 

Maner 

https://www.newsdrum.in/national/nhrc-seeks-report-from-bihar-dgp-patna-dm-over-

rape-murder-of-minor-girl-in-maner-9782855 

New Delhi, Sep 3 (PTI) The NHRC on Wednesday said it has issued notices to the Bihar 

police chief and district magistrate of Patna over reports that a 10-year-old girl was 

allegedly raped and murdered by the caretaker of a garden in Maner. 

Reportedly, the perpetrator hanged the body of the victim on a tree to "disguise" the 

murder as suicide. The girl had gone to collect wood when the perpetrator lured her with 

a guava to a room near the garden before committing the heinous crime, it said. 

The National Human Rights Commission, in a statement, said it has "taken suo motu 

cognisance of a media report that a 10-year-old girl was raped and murdered by the 

caretaker of a garden in Maner area" on August 26. 

The Commission has observed that the content of the media report, if true, raises serious 

issues of violation of human rights. 

Therefore, it has issued notices to the director general of police of Bihar and the district 

magistrate of Patna, seeking a detailed report within two weeks, including compensation, 

if any, provided to the next of kin of the deceased, it said. 

According to the media report carried on August 31, the girl was reported missing by her 

family on August 26, and her body was recovered on the morning of August 28, hanging 

from a tree in the waterlogged garden, the statement said. PTI KND NSD RT RT 
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Devdiscourse 

NHRC Probes Tragic Death of 10-Year-Old Girl in Bihar Garden 

The NHRC has taken action against the Bihar police chief and Patna’s district magistrate 

after a 10-year-old girl was reportedly raped and murdered by a garden caretaker in 

Maner. The Commission demands a detailed report following media coverage of the 

tragic event and questions human rights violations. 

https://www.devdiscourse.com/article/law-order/3613891-nhrc-probes-tragic-death-of-

10-year-old-girl-in-bihar-garden 

Devdiscourse News Desk | New Delhi | Updated: 03-09-2025 18:13 IST | Created: 03-09-

2025 18:13 IST 

The National Human Rights Commission (NHRC) has intervened in a profoundly troubling 

case involving the alleged rape and murder of a 10-year-old girl in the Maner area of 

Bihar. The Commission has issued notices to the state's police chief and Patna's district 

magistrate, seeking a thorough investigation into the incident. 

Reports suggest that the perpetrator, a garden caretaker, manipulated the scene to 

mislead investigators by hanging the victim's body from a tree to imply suicide. The act 

reportedly took place after the suspect lured the young girl with the promise of a guava. 

The NHRC has expressed grave concern over this violation of human rights, emphasizing 

the need for a detailed report within two weeks. This report should also address any 

reparations extended to the victim's family. The girl's tragic disappearance and 

subsequent recovery occurred between August 26 and August 28. 
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Lokmat Times 

NHRC takes suo motu cognisance of rape and murder of 10-year-old girl in Bihar 

https://www.lokmattimes.com/national/nhrc-takes-suo-motu-cognisance-of-rape-and-

murder-of-10-year-old-girl-in-bihar/ 

By IANS | Updated: September 3, 2025 18:15 IST 

New Delhi, Sep 3 The National Human Rights Commission (NHRC) has taken suo motu 

cognisance of a media ... 

New Delhi, Sep 3 The National Human Rights Commission (NHRC) has taken suo motu 

cognisance of a media report that a 10-year-old girl was allegedly raped and murdered 

by the caretaker of a garden in the Maner area of Bihar’s Patna district. 

According to the press report, the accused lured the victim, who had gone to collect wood, 

by offering her a guava and took her to a room near the garden, where he committed the 

crime. The girl was reported missing by her family on August 26, and her body was 

recovered two days later, on August 28, from a tree in the waterlogged garden. 

Taking note of the media report, the apex human rights body observed that the contents, 

if true, raise serious concerns of human rights violations. The NHRC has issued notices 

to the Bihar Director General of Police and the Patna District Magistrate, calling for a 

detailed report on the matter within two weeks, including information on any 

compensation provided to the next of kin of the deceased. 

Based on CCTV footage, the Bihar Police said that the girl was raped and then murdered, 

and the accused, Bhola Rai (48), who committed the crime, has been arrested. 

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous 

statutory body, is an embodiment of India's concern for the promotion and protection of 

human rights. Its primary role is to protect and promote human rights, defined as the rights 

relating to life, liberty, equality, and dignity of individuals guaranteed by the Constitution 

or embodied in international covenants and enforceable by courts in India. 

The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 

Disclaimer: This post has been auto-published from an agency feed without any 

modifications to the text and has not been reviewed by an editor 
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IBC24 

बिहार में िच्ची की िलात्कार के िाद हत्या के मामले में एनएचआरसी ने डीजीपी व डीएम को नोबिस 

भेजा 

https://www.ibc24.in/country/nhrc-issues-notice-to-dgp-dm-over-rape-and-murder-of-

girl-in-bihar-3235758.html 

Bhasha | Modified Date: September 3, 2025 / 06:42 pm IST 

Published Date: September 3, 2025 6:42 pm IST 

नयी दिल्ली, तीन दितंबर (भाषा) राष्ट्र ीय मानवादिकार आयोग (एनएचआरिी) ने बुिवार को कहा दक उिने 

मनेर में बगीचे की िेखभाल करने वाले शख्ि द्वारा 10 वषीय बच्ची की कदित रूप िे बलात्कार के बाि 

हत्या की खबरो ंपर दबहार के पुदलि प्रमुख और पटना के दिलादिकारी (डीएम) को नोदटि िारी दकया है। 

आरोपी ने हत्या को आत्महत्या का रूप िेने के दलए पीद़िता के शव को कदित तौर पर एक पे़ि पर लटका 

दिया िा। 

आयोग ने कहा दक ल़िकी लकद़ियां इकट्ठा करने गई िी, तभी आरोपी ने उिे अमरूि का लालच िेकर 

बगीचे के पाि एक कमरे में ले िाकर इि िघन्य अपराि को अंिाम दिया। 

एनएचआरिी ने एक बयान में कहा दक उिने 26 अगस्त को मनेर के्षत्र में एक बगीचे की िेखभाल करने 

व्यक्ति द्वारा 10 वषीय ल़िकी के िाि बलात्कार और हत्या दकए िाने िंबंिी मीदडया में आई खबर पर स्वतः  

िंज्ञान दलया है। 

आयोग ने कहा है दक यदि मीदडया में आई खबर िही है तो इििे मानवादिकारो ंके उलं्लघन का गंभीर मुद्दा 

उठता है। 

आयोग ने कहा दक इिदलए, उिने दबहार के पुदलि महादनिेशक और पटना के दिलादिकारी को नोदटि 

िारी कर िो िप्ताह के भीतर दवसृ्तत ररपोटट मांगी है दििमें यह भी बताया िाए दक पीद़िता के पररिनो ंको 

कोई मुआवजा प्रिान दकया गया है या नही।ं 

बयान में कहा गया है दक 31 अगस्त को मीदडया में आई खबर के अनुिार, ल़िकी के लापता होने की ररपोटट 

उिके पररवार ने 26 अगस्त को ििट कराई िी और 28 अगस्त की िुबह उिका शव पानी िे भरे बगीचे में 

एक पे़ि िे लटका हुआ दमला। 

भाषा नोमान नरेश 

नरेश 
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Hindustan 

बिहार के ध्यानार्थ :: िच्ची की िलात्कार के िाद हत्या मामले में डीजीपी व डीएम को नोबिस 

https://www.livehindustan.com/ncr/new-delhi/story-nhrc-issues-notices-to-bihar-police-

chief-and-patna-dm-in-10-year-old-rape-and-murder-case-201756914551877.html 

3 सितंबर 2025 

- दुष्कर्म र्ार्ले र्ें एनएचआरिी ने स्वतः  सलया िंज्ञान - नोसिि जारी कर दो िप्ताह 

नई सदल्ली, एजेंिी। राष्ट्र ीय र्ानवासिकार आयोग (एनएचआरिी) ने 10 वर्षीय बच्ची की कसित रूप िे 

बलात्कार के बाद हत्या र्ार्ले र्ें सबहार के पुसलि प्ररु्ख और पिना के सजलासिकारी को नोसिि जारी सकया 

है। आरोपी ने हत्या को आत्महत्या का रूप देने के सलए पीस़िता के शव को पे़ि पर लिका सदया िा। 

एनएचआरिी ने बताया सक 26 अगस्त को र्नेर के्षत्र र्ें एक व्यक्ति ने 10 वर्षीय ल़िकी के िाि बलात्कार 

कर उिकी हत्या कर दी। आयोग ने इि खबर पर स्वतः  िंज्ञान सलया और कहा है सक यसद र्ीसिया र्ें आई 

खबर िही है तो इििे र्ानवासिकारो ंके उलं्लघन का रु्द्दा उठता है। 

सबहार के पुसलि प्ररु्ख और पिना के सजलासिकारी को नोसिि जारी कर दो िप्ताह के भीतर ररपोिम र्ांगी 

है, सजिर्ें यह भी बताया जाए सक पीस़िता के पररजनो ंको कोई रु्आवजा सदया गया है या नही।ं आवारा कुते्त 

द्वारा सशशु का किा हुआ सिर ले जाने पर पंजाब िरकार को नोसिि एनएचआरिी ने बुिवार को कहा सक 

उिने पंजाब िरकार और पुसलि असिकाररयो ंको उन खबरो ंपर नोसिि जारी सकया है, सजनर्ें कहा गया िा 

सक सपछले र्हीने पसियाला सजले के एक िरकारी अस्पताल के पाि एक आवारा कुते्त को सशशु का किा 

हुआ सिर ले जाते देखा गया िा। कसित तौर पर र्रीजो ंके तीर्ारदारो ंने आरोप लगाया सक अस्पताल पररिर 

र्ें आवारा कुते्त अक्सर खुलेआर् घूर्ते रहते हैं। उन्ोनें अस्पताल प्रशािन की ओर िे खराब िाफ-िफाई, 

िुरक्षा की कर्ी और लापरवाही का भी आरोप लगाया है। र्हाराष्ट्र  िरकार और िीजीपी को नोसिि 

एनएचआरिी ने बुिवार को कहा सक उिने सपछले र्ाह र्हाराष्ट्र  के पालघर सजले र्ें चार रं्सजला अपािमर्ेंि 

की इर्ारत ढहने की घिना को लेकर राज्य िरकार और पुसलि र्हासनदेशक को नोसिि जारी सकया है। 

इि हादिे र्ें 17 लोगो ंकी र्ौत हो गई िी। कसित रूप िे, यह इर्ारत अनसिकृत िी और इिका सनर्ामण 

एक दशक िे भी पहले सकया गया िा। ओसिशा िीजीपी िे पत्रकार पर हुए हर्ले की ररपोिम र्ांगी भुवनेश्वर, 

एजेंिी। एनएचआरिी ने एक र्ीसिया ररपोिम पर स्वतः  िंज्ञान सलया है, सजिर्ें बताया गया है सक 29 अगस्त 

को ओसिशा के नबरंगपुर सजले के पाप़िहांिी इलाके र्ें एक पत्रकार पर नशे़िी ने चाकू िे कई वार सकए। 

अपने क्तखलाफ सशकायत दजम होने पर उिने यह हर्ला सकया िा। आयोग ने ओसिशा के पुसलि र्हासनदेशक 

को नोसिि जारी कर दो िप्ताह के भीतर इि र्ार्ले पर सवसृ्तत ररपोिम र्ांगी है। इिर्ें जांच की क्तथिसत और 

घायल पत्रकार की स्वास्थ्य की जानकारी देने को भी कहा गया है। 
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Print 

बिहार में िच्ची की िलात्कार के िाद हत्या के मामले में एनएचआरसी ने डीजीपी व डीएम को नोबिस 

भेजा 

https://hindi.theprint.in/india/nhrc-sent-notice-to-dgp-and-dm-in-the-case-of-rape-and-

murder-of-a-girl-in-bihar/863792/ 

भाषा | 3 September, 2025 06:51 pm IST 

नयी दिल्ली, तीन दितंबर (भाषा) राष्ट्र ीय मानवादिकार आयोग (एनएचआरिी) ने बुिवार को कहा दक उिने 

मनेर में बगीचे की िेखभाल करने वाले शख्ि द्वारा 10 वषीय बच्ची की कदित रूप िे बलात्कार के बाि 

हत्या की खबरो ंपर दबहार के पुदलि प्रमुख और पटना के दिलादिकारी (डीएम) को नोदटि िारी दकया है। 

आरोपी ने हत्या को आत्महत्या का रूप िेने के दलए पीद़िता के शव को कदित तौर पर एक पे़ि पर लटका 

दिया िा। 

आयोग ने कहा दक ल़िकी लकद़ियां इकट्ठा करने गई िी, तभी आरोपी ने उिे अमरूि का लालच िेकर 

बगीचे के पाि एक कमरे में ले िाकर इि िघन्य अपराि को अंिाम दिया। 

एनएचआरिी ने एक बयान में कहा दक उिने 26 अगस्त को मनेर के्षत्र में एक बगीचे की िेखभाल करने 

व्यक्ति द्वारा 10 वषीय ल़िकी के िाि बलात्कार और हत्या दकए िाने िंबंिी मीदडया में आई खबर पर स्वतः  

िंज्ञान दलया है। 

आयोग ने कहा है दक यदि मीदडया में आई खबर िही है तो इििे मानवादिकारो ंके उलं्लघन का गंभीर मुद्दा 

उठता है। 

आयोग ने कहा दक इिदलए, उिने दबहार के पुदलि महादनिेशक और पटना के दिलादिकारी को नोदटि 

िारी कर िो िप्ताह के भीतर दवसृ्तत ररपोटट मांगी है दििमें यह भी बताया िाए दक पीद़िता के पररिनो ंको 

कोई मुआवजा प्रिान दकया गया है या नही।ं 

बयान में कहा गया है दक 31 अगस्त को मीदडया में आई खबर के अनुिार, ल़िकी के लापता होने की ररपोटट 

उिके पररवार ने 26 अगस्त को ििट कराई िी और 28 अगस्त की िुबह उिका शव पानी िे भरे बगीचे में 

एक पे़ि िे लटका हुआ दमला। 

भाषा नोमान नरेश 

नरेश 

यह खबर ‘भाषा’ नू्यज एिेंिी िे ‘ऑटो-फीड’ द्वारा ली गई है. इिके कंटेंट के दलए दिदपं्रट दिमे्मिार नही ंहै. 
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Times of India 

National Human Rights Commission (NHRC) sent notices to Chief Secretary and 

the DGP, Maharashtra 

https://timesofindia.indiatimes.com/city/mumbai/national-human-rights-commission-

nhrc-sent-notices-to-chief-secretary-and-the-dgp-

maharashtra/amp_articleshow/123682297.cms 

Vishal Rajemahadik | Sep 3, 2025, 22:49 IST 

Mumbai: The National Human Rights Commission (NHRC) on Wednesday has taken a 

suo motu cognizance of the Virar building collapse in which 17 were killed and 9 were 

injured. They have issued notices to the Chief Secretary and the DGP, Maharashtra, 

calling for a detailed report on the matter within two weeks. The NHRC statement also 

mentioned that, "Reportedly, the building was unauthorised and constructed more than a 

decade back. However, the residents were paying taxes to the Vasai-Virar City Municipal 

Corporation (VVCMC), believing that the building was authorised as per the notarised 

documents". Last week, one side (around 12 flats) of an unauthorised ground plus four 

building had collapsed around midnight trapping around 24 occupants of that building 

under the rubble. An adjacent 8-room chawl had to be demolished for the heavy 

machinery to make way to the crash site so that the search and rescue operation could 

be conducted. As these buildings were illegal, there was no space between them but a 

small lane and hence another adjacent ground plus four structures also had to be vacated 

to avoid any further mishap. After the 38 hour rescue operations were over, which 

involved the NDRF and local agencies, the entire building was demolished. 
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Hindustran Times 

NHRC takes suo motu cognizance of Nalasopara building collapse 

https://www.hindustantimes.com/cities/mumbai-news/nhrc-takes-suo-motu-cognizance-

of-nalasopara-building-collapse-101756927033101.html 

September 4, 2025 

ByMegha Sood 

While issuing notices to Maharashtra’s chief secretary and director general of Police, 

NHRC termed the incident a larger violation of human rights and called for a detailed 

report on the matter within two weeks 

MUMBAI: The National Human Rights Commission (NHRC), on Tuesday, took suo motu 

cognizance of 17 deaths in the Nalasopara building collapse incident on August 27, and 

issued notices to the chief secretary and the director general of police of Maharashtra, 

calling for a detailed report on the matter within two weeks. 

The commission observed that, based on media reports, the building was reportedly an 

unauthorised construction, which was built more than a decade ago. However, the 

residents were paying taxes to the Vasai-Virar City Municipal Corporation (VVCMC), 

establishing that the building was authorised as per the notarised documents, the notice 

highlighted. 

While issuing notices to Maharashtra’s chief secretary and director general of Police, 

NHRC termed the incident a larger violation of human rights and called for a detailed 

report on the matter within two weeks. 

In the notice, NHRC quoted a media report, where a senior officer of the VVCMC had 

stated that the building might have collapsed due to the use of inferior quality construction 

material and the negligence of the builder and plot owner. The residents were sent three 

notices to vacate the building, but all the warnings were ignored, the official told the media. 
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Odisha Diary 

NHRC, India takes suo motu cognizance of the reported death of 17 people in a 

building collapse incident in Virar East area of Palghar district,  

https://orissadiary.com/nhrc-india-takes-suo-motu-cognizance-of-the-reported-death-of-

17-people-in-a-building-collapse-incident-in-virar-east-area-of-palghar-district-

maharashtra/ 

Maharashtra | By:Odisha Diary Bureau 

Date: September 3, 2025 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that 17 people died and 8 were injured when a portion of a four-storey 

apartment collapsed in the Virar East area of Palghar district, Maharashtra on 27th 

August, 2025. Reportedly, the building was unauthorised and constructed more than a 

decade back. However, the residents were paying taxes to the Vasai-Virar City Municipal 

Corporation (VVCMC), believing that the building was authorised as per the notarised 

documents. 

The Commission has observed that the contents of the media report, if true, raise serious 

issues of violation of human rights. Therefore, it has issued notices to the Chief Secretary 

and the Director General of Police, Maharashtra, calling for a detailed report on the matter 

within two weeks. 

According to the media report, carried on 28th August, 2025, a senior officer of the 

VVCMC has stated that the building might have collapsed due to the use of inferior quality 

construction material. The residents were sent three notices to vacate the building, but all 

the warnings were ignored. Reportedly, the building had around 50 flats and half a dozen 

shops; of which the rear side of the building, comprising around 12 flats, collapsed. 
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The Hawk 

NHRC takes suo motu cognisance of building collapse in Maharashtra’s Palghar 

NHRC Intervenes After Building Collapse Kills 17 in Virar, Maharashtra 

https://www.thehawk.in/news/india/nhrc-takes-suo-motu-cognisance-of-building-

collapse-in-maharashtras-palghar 

The Hawk - Sep 03, 2025, 08:06 PM 

New Delhi, Sep 3 (IANS) The National Human Rights Commission (NHRC) has taken 

suo motu cognisance of a media report that 17 people died and eight others were injured 

when a portion of a four-storey apartment collapsed in the Virar East area of 

Maharashtra’s Palghar. 

According to the press report, the building was unauthorised and constructed over a 

decade ago. However, residents were reportedly paying taxes to the Vasai-Virar City 

Municipal Corporation (VVCMC), believing the building to be authorised as per notarised 

documents. 

The report further stated that the collapsed structure housed around 50 flats and half a 

dozen shops. The rear portion of the building, comprising about 12 flats, reportedly 

collapsed. 

A senior VVCMC officer indicated that the collapse may have been caused by the use of 

inferior-quality construction material. Residents had been sent three notices to vacate the 

premises, but all the warnings were ignored. 

Taking note of the report, the apex human rights body observed that the contents, if true, 

raise serious concerns of human rights violations. The NHRC has issued notices to the 

Maharashtra Chief Secretary and the Director General of Police (DGP), seeking a 

detailed report on the matter within two weeks. 

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous 

statutory body, is an embodiment of India's concern for the promotion and protection of 

human rights. Its primary role is to protect and promote human rights, defined as the rights 

relating to life, liberty, equality, and dignity of individuals guaranteed by the Constitution 

or embodied in international covenants and enforceable by courts in India. 

The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 
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Social News XYZ 

NHRC takes suo motu cognisance of building collapse in Maharashtra’s Palghar 

https://www.socialnews.xyz/2025/09/03/nhrc-takes-suo-motu-cognisance-of-building-

collapse-in-maharashtras-palghar/ 

Posted By: Gopi September 3, 2025 

New Delhi, Sep 3 (SocialNews.XYZ) The National Human Rights Commission (NHRC) 

has taken suo motu cognisance of a media report that 17 people died and eight others 

were injured when a portion of a four-storey apartment collapsed in the Virar East area of 

Maharashtra’s Palghar. 

According to the press report, the building was unauthorised and constructed over a 

decade ago. However, residents were reportedly paying taxes to the Vasai-Virar City 

Municipal Corporation (VVCMC), believing the building to be authorised as per notarised 

documents. 

The report further stated that the collapsed structure housed around 50 flats and half a 

dozen shops. The rear portion of the building, comprising about 12 flats, reportedly 

collapsed. 

A senior VVCMC officer indicated that the collapse may have been caused by the use of 

inferior-quality construction material. Residents had been sent three notices to vacate the 

premises, but all the warnings were ignored. 

Taking note of the report, the apex human rights body observed that the contents, if true, 

raise serious concerns of human rights violations. The NHRC has issued notices to the 

Maharashtra Chief Secretary and the Director General of Police (DGP), seeking a 

detailed report on the matter within two weeks. 

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous 

statutory body, is an embodiment of India's concern for the promotion and protection of 

human rights. Its primary role is to protect and promote human rights, defined as the rights 

relating to life, liberty, equality, and dignity of individuals guaranteed by the Constitution 

or embodied in international covenants and enforceable by courts in India. 

The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 

Source: IANS 
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The Print 

Palghar building collapse: NHRC issues notice to Maharashtra govt, DGP 

https://theprint.in/india/palghar-building-collapse-nhrc-issues-notice-to-maharashtra-

govt-dgp/2735314/ 

PTI | 03 September, 2025 06:06 pm IST 

New Delhi, Sep 3 (PTI) The NHRC on Wednesday said it has issued notices to the 

Maharashtra government and the state’s police chief over the collapse of a four-storey 

apartment building in Palghar district last month, in which 17 people died. 

Reportedly, the building was unauthorised and constructed more than a decade ago, it 

said. 

The National Human Rights Commission (NHRC), in a statement, said it has “taken suo 

motu cognisance of a media report that 17 people died and eight were injured when a 

portion of a four-storey apartment collapsed in the Virar East area of Palghar district, 

Maharashtra, on August 27”. 

However, the residents were paying taxes to the Vasai-Virar City Municipal Corporation 

(VVCMC), believing the building was authorised as per the notarised documents, the 

statement said. 

The commission has observed that the media reports, if true, raise serious issues of 

violation of human rights. Therefore, it has issued notices to the chief secretary and the 

director general of police of Maharashtra, seeking a detailed report in two weeks, it said. 

According to the media reports on August 28, a senior officer of the VVCMC has stated 

that the building collapsed probably “due to the use of inferior quality construction 

material”, the NHRC said. 

The residents were sent three notices to vacate the building, but all warnings were 

ignored. Reportedly, the building had around 50 flats and half a dozen shops; of which 

the rear side of the building, comprising around 12 flats, collapsed, it said. PTI KND NSD 

NSD NSD 

This report is auto-generated from PTI news service. ThePrint holds no responsibility for 

its content. 
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India Education Diary 

NHRC, India takes suo motu cognizance of the reported death of 17 people in a 

building collapse incident in Virar East area of Palghar district, Maharashtra 

https://indiaeducationdiary.in/nhrc-india-takes-suo-motu-cognizance-of-the-reported-

death-of-17-people-in-a-building-collapse-incident-in-virar-east-area-of-palghar-district-

maharashtra/ 

By iednewsdesk | September 3, 2025 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that 17 people died and 8 were injured when a portion of a four-storey 

apartment collapsed in the Virar East area of Palghar district, Maharashtra on 27th 

August, 2025. Reportedly, the building was unauthorised and constructed more than a 

decade back. However, the residents were paying taxes to the Vasai-Virar City Municipal 

Corporation (VVCMC), believing that the building was authorised as per the notarised 

documents. 

The Commission has observed that the contents of the media report, if true, raise serious 

issues of violation of human rights. Therefore, it has issued notices to the Chief Secretary 

and the Director General of Police, Maharashtra, calling for a detailed report on the matter 

within two weeks. 

According to the media report, carried on 28th August, 2025, a senior officer of the 

VVCMC has stated that the building might have collapsed due to the use of inferior quality 

construction material. The residents were sent three notices to vacate the building, but all 

the warnings were ignored. Reportedly, the building had around 50 flats and half a dozen 

shops; of which the rear side of the building, comprising around 12 flats, collapsed. 
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NewsDrum 

Palghar building collapse: NHRC issues notice to Maharashtra govt, DGP 

https://www.newsdrum.in/national/palghar-building-collapse-nhrc-issues-notice-to-

maharashtra-govt-dgp-9782789 

New Delhi, Sep 3 (PTI) The NHRC on Wednesday said it has issued notices to the 

Maharashtra government and the state's police chief over the collapse of a four-storey 

apartment building in Palghar district last month, in which 17 people died. 

Reportedly, the building was unauthorised and constructed more than a decade ago, it 

said. 

The National Human Rights Commission (NHRC), in a statement, said it has "taken suo 

motu cognisance of a media report that 17 people died and eight were injured when a 

portion of a four-storey apartment collapsed in the Virar East area of Palghar district, 

Maharashtra, on August 27". 

However, the residents were paying taxes to the Vasai-Virar City Municipal Corporation 

(VVCMC), believing the building was authorised as per the notarised documents, the 

statement said. 

The commission has observed that the media reports, if true, raise serious issues of 

violation of human rights. Therefore, it has issued notices to the chief secretary and the 

director general of police of Maharashtra, seeking a detailed report in two weeks, it said. 

According to the media reports on August 28, a senior officer of the VVCMC has stated 

that the building collapsed probably "due to the use of inferior quality construction 

material", the NHRC said. 

The residents were sent three notices to vacate the building, but all warnings were 

ignored. Reportedly, the building had around 50 flats and half a dozen shops; of which 

the rear side of the building, comprising around 12 flats, collapsed, it said. PTI KND NSD 

NSD NSD 
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Devdiscourse 

Human Rights Oversight: Palghar Building Collapse Sparks Investigation 

The NHRC has issued notices to Maharashtra's government and police over the collapse 

of a four-storey building in Palghar, claiming 17 lives. The building was reportedly 

unauthorised. Despite paying taxes to the local municipal corporation, residents believed 

the building was officially sanctioned. The NHRC seeks a detailed report within two 

weeks. 

https://www.devdiscourse.com/article/law-order/3614047-army-negligence-lawsuit-

lewiston-mass-shooting-sparks-legal-action 

Devdiscourse News Desk | New Delhi | Updated: 03-09-2025 18:02 IST | Created: 03-09-

2025 18:02 IST 

The National Human Rights Commission (NHRC) has initiated an inquiry into the tragic 

collapse of a four-storey apartment building in Palghar district, Maharashtra, which 

resulted in 17 fatalities last month. Notices have been sent to both the state government 

and the police chief to assess the circumstances. 

According to NHRC's statement, the building was constructed over ten years ago without 

proper authorization. Despite this, residents had been regularly paying taxes to the Vasai-

Virar City Municipal Corporation, assuming legitimacy based on notarised documents. 

Reports suggest the collapse may be due to substandard construction materials, and 

previous vacate warnings were unheeded. The NHRC is demanding a comprehensive 

report in two weeks to address potential human rights breaches. 
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Lokmat Times 

NHRC takes suo motu cognisance of building collapse in Maharashtra’s Palghar 

https://www.lokmattimes.com/national/nhrc-takes-suo-motu-cognisance-of-building-

collapse-in-maharashtras-palghar/ 

By IANS | Updated: September 3, 2025 20:00 IST 

New Delhi, Sep 3 The National Human Rights Commission (NHRC) has taken suo motu 

cognisance of a media ... 

New Delhi, Sep 3 The National Human Rights Commission (NHRC) has taken suo motu 

cognisance of a media report that 17 people died and eight others were injured when a 

portion of a four-storey apartment collapsed in the Virar East area of Maharashtra’s 

Palghar. 

According to the press report, the building was unauthorised and constructed over a 

decade ago. However, residents were reportedly paying taxes to the Vasai-Virar City 

Municipal Corporation (VVCMC), believing the building to be authorised as per notarised 

documents. 

The report further stated that the collapsed structure housed around 50 flats and half a 

dozen shops. The rear portion of the building, comprising about 12 flats, reportedly 

collapsed. 

A senior VVCMC officer indicated that the collapse may have been caused by the use of 

inferior-quality construction material. Residents had been sent three notices to vacate the 

premises, but all the warnings were ignored. 

Taking note of the report, the apex human rights body observed that the contents, if true, 

raise serious concerns of human rights violations. The NHRC has issued notices to the 

Maharashtra Chief Secretary and the Director General of Police (DGP), seeking a 

detailed report on the matter within two weeks. 

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous 

statutory body, is an embodiment of India's concern for the promotion and protection of 

human rights. Its primary role is to protect and promote human rights, defined as the rights 

relating to life, liberty, equality, and dignity of individuals guaranteed by the Constitution 

or embodied in international covenants and enforceable by courts in India. 

The apex human rights body has the power to take suo motu (on its own motion) action 

based on media reports, public knowledge or other sources, without receiving a formal 

complaint of human rights violations. 

Disclaimer: This post has been auto-published from an agency feed without any 

modifications to the text and has not been reviewed by an editor 
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Dainik Bhaskar 

राष्ट्र ीय: पालघर एनएचआरसी ने विरार ईस्ट में इमारत ढहने की घटना में 17 लोगो ों की मौत का स्वतः  

सोंज्ञान वलया 

https://www.bhaskarhindi.com/other/nhrc-1181844 

3 Sept 2025 6:44 PM 

राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने उस मीधिया ररपोर्ट पर स्वतः  संज्ञान धिया है, धिसमें कहा 

गया है धक 27 अगस्त को महाराष्ट्र  के पािघर धििे के धवरार ईस्ट इिाके में एक चारमंधििा अपार्टमेंर् का 

एक धहस्सा ढहने से 17 िोगो ंकी मौत हो गई और 8 घायि हो गए। 

म ंबई, 3 धसतंबर (आईएएनएस)। राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने उस मीधिया ररपोर्ट पर 

स्वतः  संज्ञान धिया है, धिसमें कहा गया है धक 27 अगस्त को महाराष्ट्र  के पािघर धििे के धवरार ईस्ट इिाके 

में एक चारमंधििा अपार्टमेंर् का एक धहस्सा ढहने से 17 िोगो ंकी मौत हो गई और 8 घायि हो गए। यह 

इमारत अनधिकृत थी और इसका धनमाटण एक दशक से भी पहिे हुआ था। हािांधक, धनवासी वसई-धवरार 

नगर धनगम (वीवीसीएमसी) को कर च का रहे थे, यह मानते हुए धक नोर्रीकृत दस्तावेिो ंके अन सार इमारत 

अधिकृत थी। 

आयोग ने पाया है धक अगर मीधिया ररपोर्ट की सामग्री सत्य है तो मानवाधिकारो ंके उलं्लघन का गंभीर म द्दा 

उठता है। इसधिए आयोग ने महाराष्ट्र  के म ख्य सधचव और प धिस महाधनदेशक को नोधर्स िारी कर दो 

सप्ताह के भीतर मामिे पर धवसृ्तत ररपोर्ट मांगी है। 

28 अगस्त को प्रकाधशत मीधिया ररपोर्ट के अन सार वीवीसीएमसी के एक वररष्ठ अधिकारी ने कहा है धक 

घधर्या धनमाटण सामग्री के इसे्तमाि के कारण इमारत ढह गई होगी। धनवाधसयो ंको इमारत खािी कराने के 

धिए तीन नोधर्स भेिे गए थे, िेधकन सभी चेतावधनयो ंको निरंदाि कर धदया गया। बताया िा रहा है धक 

इमारत में िगभग 50 फै्लर् और आिा दिटन द कानें थी,ं धिनमें से इमारत के धपछिे धहसे्स के 12 फै्लर् ढह 

गए। 

इससे पहिे एनएचआरसी ने उत्तराखंि के रुड़की के झबरेड़ा के्षत्र में एक मस्जिद के इमाम द्वारा िड़के के 

साथ यौन क कमट के आरोप पर स्वतः  संज्ञान धिया था। इस मामिे में एनएचआरसी ने धििाधिकारी और 

प धिस अिीक्षक को नोधर्स िारी की और दो सप्ताह के भीतर धवसृ्तत ररपोर्ट मांगी। 

राष्ट्र ीय मानवाधिकार आयोग ने 20 अगस्त को उत्तराखंि के रुड़की के झबरेड़ा के्षत्र में एक मस्जिद में इमाम 

द्वारा 7 वर्षीय िड़के के यौन क कमट संबंिी मीधिया की एक ररपोर्ट पर स्वत: संज्ञान धिया। पीधड़त िड़का 

मस्जिद में पढ़ने गया था। आयोग ने कहा धक यधद ररपोर्ट सत्य है, तो यह पीधड़त के मानवाधिकार के उलं्लघन 

का गंभीर मामिा है। आयोग ने इस धसिधसिे में रुड़की के धििाधिकारी और प धिस अिीक्षक को नोधर्स 

िारी कर दो सप्ताह के भीतर मामिे की धवसृ्तत ररपोर्ट तिब की। 
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The Print 

पालघर में इमारत ढहने का मामला: मानवाधिकार आयोग ने महाराष्ट्र  सरकार और डीजीपी को 

नोधिस जारी धकया 

https://hindi.theprint.in/india/palghar-building-collapse-case-human-rights-commission-

issues-notice-to-maharashtra-government-and-dgp/863828/?amp 

भाषा | 3 September, 2025 

नयी दिल्ली, तीन दितंबर (भाषा) राष्ट्र ीय मानवादिकार आयोग (एनएचआरिी) ने बुिवार को कहा दक उिने 

दिछले माह महाराष्ट्र  के िालघर दिले में चार मंदिला अिार्टमेंर् की इमारत ढहने की घर्ना को लेकर राज्य 

िरकार और िुदलि महादनिेशक को नोदर्ि िारी दकया है। 

इि हाििे में 17 लोगो ंकी मौत हो गई थी। 

कदथत रूि िे, यह इमारत अनदिकृत थी और इिका दनमाटण एक िशक िे भी िहले दकया गया था। 

एनएचआरिी ने एक बयान में कहा दक उिने “मीदिया की एक खबर का स्वत: िंज्ञान दलया है दििमें कहा 

गया दक 27 अगस्त को महाराष्ट्र  के िालघर दिले के दवरार िूवट इलाके में एक चार मंदिला अिार्टमेंर् का 

एक दहस्सा दगरने िे 17 लोगो ंकी मौत हो गई और आठ लोग घायल हो गए।” 

बयान में यह भी कहा गया है दक दनवािी विई-दवरार महानगर िादलका (वीवीिीएमिी) को कर चुका रहे 

थे और उन्हें दवश्वाि था दक नोर्री के िस्तावेिो ंके अनुिार इमारत वैि (अदिकृत) थी। 

बयान के अनुिार आयोग ने िाया दक यदि मीदिया की खबरें  िही हैं तो यह घर्ना मानवादिकारो ंके उलं्लघन 

िे िुडी गंभीर दचंताओ ंको उिागर करती है। इिी कारण आयोग ने महाराष्ट्र  के मुख्य िदचव और िुदलि 

महादनिेशक को नोदर्ि िारी कर िो िप्ताह के भीतर दवसृ्तत ररिोर्ट िेने को कहा है। 

एनएचआरिी ने यह भी कहा दक 28 अगस्त को प्रकादशत एक खबर के अनुिार, वीवीिीएमिी के एक 

वररष्ठ अदिकारी ने बताया दक यह इमारत िंभवत: “घदर्या दनमाटण िामग्री के इसे्तमाल” के कारण दगरी। 

दनवादियो ंको इमारत खाली करने के दलए तीन बार नोदर्ि भेिे गए थे, लेदकन िभी चेतावदनयो ंको 

निरअंिाि कर दिया गया। बताया गया है दक इमारत में लगभग 50 फै्लर् और छह िुकानें थी,ं दिनमें िे 

12 फै्लर् वाला दिछला दहस्सा ढह गया। 

भाषा खारी मािव 

मािव 

यह खबर ‘भाषा’ नू्यज़ एिेंिी िे ‘ऑर्ो-फीि’ द्वारा ली गई है. इिके कंर्ेंर् के दलए दिदपं्रर् दिमे्मिार नही ंहै. 
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IBC24 

पालघर में इमारत ढहने का मामला: मानवाधिकार आयोग ने महाराष्ट्र  सरकार और डीजीपी को 

नोधिस जारी धकया 

https://www.ibc24.in/country/palghar-building-collapse-nhrc-issues-notices-to-

maharashtra-govt-and-dgp-3235766.html 

Bhasha | Modified Date: September 3, 2025 / 07:23 pm IST 

Published Date: September 3, 2025 7:23 pm IST 

नयी दिल्ली, तीन दितंबर (भाषा) राष्ट्र ीय मानवादिकार आयोग (एनएचआरिी) ने बुिवार को कहा दक उिने 

दिछले माह महाराष्ट्र  के िालघर दिले में चार मंदिला अिार्टमेंर् की इमारत ढहने की घर्ना को लेकर राज्य 

िरकार और िुदलि महादनिेशक को नोदर्ि िारी दकया है। 

इि हाििे में 17 लोगो ंकी मौत हो गई थी। 

कदथत रूि िे, यह इमारत अनदिकृत थी और इिका दनमाटण एक िशक िे भी िहले दकया गया था। 

एनएचआरिी ने एक बयान में कहा दक उिने “मीदिया की एक खबर का स्वत: िंज्ञान दलया है दििमें कहा 

गया दक 27 अगस्त को महाराष्ट्र  के िालघर दिले के दवरार िूवट इलाके में एक चार मंदिला अिार्टमेंर् का 

एक दहस्सा दगरने िे 17 लोगो ंकी मौत हो गई और आठ लोग घायल हो गए।” 

बयान में यह भी कहा गया है दक दनवािी विई-दवरार महानगर िादलका (वीवीिीएमिी) को कर चुका रहे 

थे और उन्हें दवश्वाि था दक नोर्री के िस्तावेिो ंके अनुिार इमारत वैि (अदिकृत) थी। 

बयान के अनुिार आयोग ने िाया दक यदि मीदिया की खबरें  िही हैं तो यह घर्ना मानवादिकारो ंके उलं्लघन 

िे िुडी गंभीर दचंताओ ंको उिागर करती है। इिी कारण आयोग ने महाराष्ट्र  के मुख्य िदचव और िुदलि 

महादनिेशक को नोदर्ि िारी कर िो िप्ताह के भीतर दवसृ्तत ररिोर्ट िेने को कहा है। 

एनएचआरिी ने यह भी कहा दक 28 अगस्त को प्रकादशत एक खबर के अनुिार, वीवीिीएमिी के एक 

वररष्ठ अदिकारी ने बताया दक यह इमारत िंभवत: “घदर्या दनमाटण िामग्री के इसे्तमाल” के कारण दगरी। 

दनवादियो ंको इमारत खाली करने के दलए तीन बार नोदर्ि भेिे गए थे, लेदकन िभी चेतावदनयो ंको 

निरअंिाि कर दिया गया। बताया गया है दक इमारत में लगभग 50 फै्लर् और छह िुकानें थी,ं दिनमें िे 

12 फै्लर् वाला दिछला दहस्सा ढह गया। 

भाषा खारी मािव 

मािव 
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Navbharat Live 

विरार विल्डिंग हादसा: 17 मौत िं पर NHRC का सिंज्ञान, राज्य सरकार और DGP क  न विस 

Maharashtra News: पालघर के विरार में चार मंविला इमारत विरने से 17 लोिो ंकी मौत हो िई। राष्ट्र ीय 

मानिाविकार आयोि ने सरकार और DGP से इस मामले में ििाब मांिा है। 

https://navbharatlive.com/maharashtra/mumbai/palghar-building-accident-nhrc-takes-

cognizance-of-17-deaths-notice-to-state-government-and-dgp-1341277.html 

By सोनाली चािरे 

Updated On: Sep 04, 2025 | 07:53 AM 

Maharashtra News: महाराष्ट्र  के पालघर विले में वपछले महीने हुए दददनाक वबल्डंि हादसे पर राष्ट्र ीय 

मानिाविकार आयोि (एनएचआरसी) ने कडा रुख अपनाया है। आयोि ने राज्य सरकार और पुवलस 

महावनदेशक (DGP) को नोविस िारी कर एक सप्ताह के भीतर विसृ्तत ररपोिद देने के वनदेश वदए हैं। 

यह घिना 27 अिस्त को विरार (पूिद) इलाके में हुई थी, िब चार मंविला अपािदमेंि की इमारत अचानक 

ढह िई। इस हादसे में 17 लोिो ंकी मौत हो िई, िबवक आठ लोि िंभीर रूप से घायल हुए। िानकारी के 

मुतावबक, यह इमारत करीब दस साल पहले बनाई िई थी और कवथत रूप से अनविकृत थी। 

एनएचआरसी ने बुििार को िारी बयान में कहा वक उसने मीविया ररपोिों का स्वतः  संज्ञान वलया है। आयोि 

ने कहा वक मृतको ंऔर घायलो ंके पररिारिन लंबे समय से इस इमारत में रह रहे थे और िसई-विरार 

महानिरपावलका (VVMC) को बाकायदा कर (िैक्स) भी चुका रहे थे। वनिावसयो ंका मानना था वक 

नोिरीकृत दस्तािेिो ंके आिार पर यह इमारत िैि (अविकृत) थी। 

आयोि ने विप्पणी की वक यवद मीविया में सामने आई खबरें  सही हैं, तो यह मामला िंभीर मानिाविकार 

उलं्लघन को दशादता है। नािररको ंको सुरवित आिास का अविकार है, लेवकन प्रशासन की लापरिाही और 

घविया वनमादण सामग्री के इसे्तमाल ने दिदनो ंविंदवियो ंको वनिल वलया। 

बयान में यह भी उले्लख वकया िया वक इमारत के विरने की एक ििह वनमादण की िुणित्ता में भारी खावमयां 

हो सकती हैं। 28 अिस्त को सामने आई एक ररपोिद के अनुसार, वबल्डंि संभितः  खराब मिीररयल की 

ििह से ध्वस्त हुई। अब एनएचआरसी ने महाराष्ट्र  के मुख्य सवचि और िीिीपी से ििाब तलब वकया है। 

आयोि ने स्पष्ट् वकया है वक ररपोिद में हादसे की विमे्मदारी तय करने, पीवडतो ंको मुआििा देने और भविष्य 

में ऐसी घिनाएं रोकने के वलए उठाए िाने िाले कदमो ंकी पूरी िानकारी शावमल होनी चावहए। 

इस हादसे ने न वसर्फ 17 पररिारो ंकी खुवशयां छीन ली,ं बल्ि पूरे इलाके में असुरिा की भािना भी पैदा 

कर दी है। सिाल यह है वक आल्खर कब तक लोि अपनी ही छत के नीचे असुरवित महसूस करते रहेंिे? 
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Insamachar 

NHRC ने महाराष्ट्र  के पालघर जिले के जिरार पूिव के्षत्र में एक इमारत ढहने की घटना में 17 लोगो ों की 

कजित मौत का स्वतः  सोंज्ञान जलया 

https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-the-alleged-death-of-17-

people-in-a-building-collapse-incident-in-virar-east-area-of-palghar-district-maharashtra/ 

Editor  Posted on3 सितम्बर 2025 

राष्ट्र ीय मानवासिकार आयोग (एनएचआरिी), भारत ने उि मीसिया ररपोर्ट पर स्वतः  िंज्ञान सिया है सििमें 

कहा गया है सक 27 अगस्त, 2025 को महाराष्ट्र  के पािघर सििे के सवरार पूवट इिाके में एक चारमंसििा 

अपार्टमेंर् का एक सहस्सा ढहने िे 17 िोगो ंकी मौत हो गई और 8 घायि हो गए। यह इमारत अनसिकृत 

थी और इिका सनमाटण एक दशक िे भी पहिे हुआ था। हािांसक, सनवािी विई-सवरार नगर सनगम 

(वीवीिीएमिी) को कर चुका रहे थे, यह मानते हुए सक नोर्रीकृत दस्तावेिो ंके अनुिार इमारत असिकृत 

थी। 

आयोग ने पाया है सक मीसिया ररपोर्ट की िामग्री यसद ित्य है तो मानवासिकारो ंके उलं्लघन का गंभीर मुद्दा 

उठाती है। इिसिए आयोग ने महाराष्ट्र  के मुख्य िसचव और पुसिि महासनदेशक को नोसर्ि िारी कर दो 

िप्ताह के भीतर मामिे पर सवसृ्तत ररपोर्ट मांगी है। 

सदनांक 28 अगस्त, 2025 को प्रकासशत मीसिया ररपोर्ट के अनुिार वीवीिीएमिी के एक वररष्ठ असिकारी 

ने कहा है सक घसर्या सनमाटण िामग्री के इसे्तमाि के कारण इमारत ढह गई होगी। सनवासियो ंको इमारत 

खािी कराने के सिए तीन नोसर्ि भेिे गए थे िेसकन िभी चेतावसनयो ंको नज़रंदाज़ कर सदया गया। बताया 

िा रहा है सक इमारत में िगभग 50 फै्लर् और आिा दिटन दुकानें थी;ं सिनमें िे इमारत के सपछिे सहसे्स के 

12 फै्लर् ढह गए। 
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Bhaskar English 

Machhli’s aide tries to influence NHRC member:Arrives at Priyank Kanoongo’s 

residence with sweets, asks forgiveness for Shariq, but flees leaving box; police 

seize it 

https://www.bhaskarenglish.in/local/mp/news/machlis-henchman-reached-nhrc-

members-house-with-sweets-135831288.html 

Bhopal 11 hours agoAuthor: Brijendra Mishra 

In a shocking development, National Human Rights Commission (NHRC) member 

Priyank Kanoongo has alleged that an aide of Shariq alias Machhli, the accused in 

multiple cases of rape, forced conversion, and exploitation of Hindu girls, attempted to 

pressurize him into dropping the ongoing investigations. The incident, which unfolded at 

Kanoongo’s government residence in Delhi, has raised serious questions about the 

boldness of criminal networks and their attempts to influence high-level inquiries. 

The incident at the residence 

Kanoongo revealed the details of the incident on social media, stating that a man named 

Jainendra Pathak, who introduced himself as a property dealer from Madhya Pradesh, 

arrived at his Delhi residence. Pathak claimed he was a business associate of Shariq and 

said he had suffered heavy financial losses due to the ongoing probes against the 

accused. 

According to Kanoongo, Pathak requested him to “let Shariq go” and ease the 

investigations against him. Offended by the attempt, Kanoongo said he sternly rebuked 

the visitor and asked him to leave immediately. Before leaving, Pathak allegedly left 

behind a box of sweets at the gate of the residence. 

The sweet box was later seized by police after Kanoongo filed a formal complaint. 

Authorities are examining the contents of the box and investigating the motive behind 

leaving it. 

Cases against Shariq Machhli 

The incident has drawn renewed attention to the serious allegations pending against 

Shariq Machhli. Investigations under the supervision of Kanoongo are already underway 

in multiple states. These include: 

Drugging and raping Hindu girls: Allegations state that Shariq lured young Hindu women, 

administered intoxicants, and committed sexual assault. 

Blackmail through obscene videos: Victims were allegedly filmed without consent, and 

videos were used to threaten and exploit them. 

Forced conversions to Islam: Several girls were reportedly coerced into converting their 

religion after being subjected to sexual exploitation and intimidation. 
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Encroachment on community ponds: Shariq and his associates are also accused of 

unlawfully occupying ponds reserved for fishing rights of marginalized Hindu 

communities, such as Kevat and Manjhi. 

These cases have sparked outrage in local communities, with rights groups and Hindu 

organizations demanding strict action. 

Police and legal response 

After the latest pressure attempt, police have registered the incident and are closely 

monitoring the matter. The sweet box left at Kanoongo’s residence was immediately 

confiscated and taken for examination to rule out any foul play. 

Authorities are also investigating how Pathak managed to reach the NHRC member’s 

residence and whether the act was a planned attempt to intimidate or lure Kanoongo into 

compromise. 

Legal experts say the incident could amount to obstruction of justice and criminal 

intimidation. If proven, fresh charges may be added against those behind the attempt. 

Priyank Kanoongo’s strong response 

Kanoongo, known for his strong stance on child rights and cases involving exploitation, 

made it clear that such tactics will not deter the ongoing investigations. In his social media 

post, he stated: 

“Shariq’s aide came to my residence, requesting that I drop the investigations. He even 

left a sweet box at my door before running away. This reflects their audacity. But I assure 

everyone that all cases against Shariq will be investigated with complete strictness and 

honesty.” 

He added that the very reason Shariq’s network attempted such an act is because 

investigations are being carried out sincerely, without pressure or compromise. 

Broader implications 

The case has highlighted the growing attempts by accused persons and their networks 

to influence judicial and administrative processes. Activists argue that if such attempts 

can be made on an NHRC member, ordinary complainants and victims face an even 

greater risk of intimidation. 

The incident has also revived discussions about the protection of officials leading 

sensitive probes. Security measures for Kanoongo may be strengthened in the coming 

days, sources suggest. 

Background of the accused 

Shariq alias Machhli has been a controversial figure for years. His name has repeatedly 

surfaced in police records for crimes involving exploitation, encroachment, and coercion. 
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Locally, he has gained notoriety as a man who uses money and muscle power to shield 

himself from law enforcement. 

However, with NHRC stepping in and directing inquiries, multiple cases against him have 

gained momentum. The pressure attempt at Kanoongo’s residence is being seen as a 

desperate move by his network to escape accountability. 
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Dainik Bhaskar 

NHRC मेंबर के घर पहुंचा `मछली’ का गुगाा:प्रियुंक कानूनगो से शाररक को माफ करने के प्रलए 

कहा, प्रमठाई का प्रिब्बा छोड़कर भागा 

भोपाल16 मिनट पहले 

https://www.bhaskar.com/local/mp/bhopal/news/shariq-machlis-henchman-reached-

kanungos-house-in-delhi-135830780.html 

महन्दू युवमियोों के धिाांिरण और दुष्किम के आरोपी शाररक िछली ने अपने खिलाफ चल रही को जाोंच रोकने 

के राष्ट्र ीय िानव अमधकार आयोग के सदस्य मियोंक कानूनगो को साधने की कोमशश की है। इसके मलए 

शाररक ने अपने साथ काि करने वाले िॉपटी कारोबारी का इसे्तिाल मकया मजसके द्वारा कानूनगो से 

िुलाकाि कर शाररक को िाफ करने की गुजाररश की गई। इस पर मियोंक कानूनगो ने उसे घर से भगा 

मदया। जािे-जािे वह कानूनगो के आवास के सािने मिठाई के मिबे्ब छोड़ गया मजसे पुमलस ने जब्त कर 

मलया है। 

राष्ट्र ीय िानव अमधकार आयोग के सदस्य मियोंक कानूनगो ने िुद इसकी जानकारी शेयर की है। एक्स पर 

पोस्ट के जररये कानूनगो ने मलिा है मक िेरे मदल्ली शासकीय आवास पर जैनेंद्र पाठक नािक एक व्यखि 

स्वयों को िध्यिदेश का मनवासी बिा कर िुलाकाि के मलए आया। िुझसे मिलकर बोला मक वह भोपाल वाले 

शाररक िछली के साथ िॉपटी का धोंधा करिा है व उसकी िरफ से आया है। उसका बहुि नुकसान हो गया 

है उसको छोड़ दीमजए।” िैंने उसको िाोंट कर भगा मदया। वह अपने साथ लाई मिठाई देना चाह रहा था जो 

मक वह जािे वि घर के दरवाजे पर छोड़कर भाग गया। हिने पुमलस को मशकायि कर दी है और पुमलस 

जब्ती कर सािान ले गई है। 

कानूनगो ने मलिा है मक शाररक के मवरुद्ध महोंदू लड़मकयोों को िर ग देने, बलात्कार करने, वीमियो बनाकर 

बै्लकिेल करने और इस्लाि िें धिाांिररि करने के िािले के अलावा वोंमचि िबके के महोंदू केवट, िाोंझी 

जामि के लोगोों के वोंशानुगि अमधकार वाले िालाबोों पर ित्स्यािेट के मलए कबे्ज मकए जाने के िािले िें िेरे 

मनदेश पर जाोंच की जा रही है। इसमलए उसके द्वारा इस िरह का कृत्य करने का साहस मकया गया है। 

कानूनगो ने कहा है मक इन सभी िािलोों की जाोंच पूरी सख्ती और सत्यमनष्ठा से की जाएगी। 
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Amar Ujala 

MP News: प्रियंक कानूनगो के घर पहंचा शाररक मछली का गुगाा, िलोभन देकर बोला– छोड़ 

दीप्रिए, पुप्रलस को दी प्रशकायत 

https://www.amarujala.com/madhya-pradesh/bhopal/mp-news-shariq-machli-s-

henchman-reached-priyank-kanungo-s-house-tempted-him-and-said-let-me-go-lodged-

a-c-2025-09-03 

नू्यज डेस्क, अमर उजाला, भोपाल Published by: आनंद पवार Updated Wed, 03 Sep 2025 08:26 

PM IST 

सार 

भोपाल 

ददल्ली में राष्ट्र ीय मानवादिकार आयोग (NHRC) के सदस्य दियंक कानूनगो के सरकारी आवास पर शाररक 

मछली गैंग से जुडा एक गुगाा पहंचा। उसने िॉपर्टी सौदे का हवाला देकर कानूनगो को िलोभन देने की 

कोदशश की, लेदकन कानूनगो ने सख्त नाराजगी जताते हए उसे फर्टकार लगाई और बाहर दनकलवा ददया। 

घर्टना के बाद पुदलस को दशकायत दी गई है।  

दवस्तार 

राष्ट्र ीय मानवादिकार आयोग (NHRC) के सदस्य दियंक कानूनगो के ददल्ली स्थित शासकीय आवास पर 

शाररक मछली गैंग से जुडा एक गुगाा पहंच गया। उसने खुद को जैनेंद्र पाठक बताते हए कहा दक वह मध्य 

िदेश का दनवासी है और भोपाल के शाररक मछली के साि िॉपर्टी का कारोबार करता है। कानूनगो ने 

बताया दक उस व्यस्ि ने उनसे मुलाकात कर कहा दक वो भोपाल वाले शाररक मछली का सािी है, उसका 

बहत नुकसान हो गया है, इसदलए उसे छोड दीदजए। इस दौरान उसने िॉपर्टी सौदे के नाम पर िलोभन देने 

की भी कोदशश की। 

दियंक कानूनगो ने जताई नाराजगी 

दियंक कानूनगो ने सख्त नाराजगी जताते हए जैनेंद्र को फर्टकार लगाई और तत्काल बाहर दनकलवा ददया। 

आरोपी अपने साि लाई दमठाई भी देना चाहता िा, लेदकन कानूनगो ने मना कर ददया। बाद में वह दमठाई 

घर के दरवाजे पर छोडकर वहां से भाग गया। घर्टना की जानकारी दियंक कानूनगो ने सोशल मीदडया पर 

साझा की। उन्ोनें दलखा दक हमने पुदलस को दशकायत कर दी है। पुदलस दमठाई का दडब्बा जब्त कर जांच 

कर रही है।  

शाररक मछली पर गंभीर आरोप 

बता दें , साररक उफा  शाररक मछली गैंग पर पहले से ही कई संगीन आरोप दजा हैं। इनमें दहंदू लडदकयो ंको 

डर ग्स देना, दुष्कमा करना, वीदडयो बनाकर बै्लकमेल करना और जबरन िमाांतरण कराना शादमल है। 
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दियंक कानूनगो ने कहा दक उनके दनदेश पर वंदचत तबके के दहंदू केवर्ट और मांझी समाज के वंशानुगत 

अदिकार वाले तालाबो ंपर शाररक मछली द्वारा कबे्ज और मत्स्याखेर्ट के मामलो ंकी भी जांच की जा रही है। 

उन्ोनें स्पष्ट् कहा दक जांच पूरी सख्ती और सत्यदनष्ठा से की जाएगी। दियंक कानूनगो ने साफ कहा है दक 

दकसी भी तरह के िलोभन और दबाव के आगे वे झुकने वाले नही ंहैं और समाज दवरोिी गदतदवदियो ंको 

उजागर करते रहेंगे। 
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Lalluram 

शारिक मछली को छुड़वाने MP से दिल्ली पहुंचा दिजनेस पार्टनि: िाष्ट्र ीय मानवादिकाि आयोग 

सिस्य के घि जाकि दिया `दमठाई’ का लालच, िोला- उसे छोड़ िीदजए… 

https://lalluram.com/bhopal-drugs-case-shariq-machhli-gang-partner-reached-national-

human-rights-commission-member-priyank-kanungos-house/ 

saurabh03 Sep 2025, 07:20 PM 

मध्यप्रदेश 

शब्बीर अहमद, भोपाल। राजधानी भोपाल के है प्रोफाइल ड्र ग तस्कर और यौन शोषण के आरोपी शाररक 

मछली समेत पूरे पररवार पर एमपी सरकार की ताबड़तोड़ काररवाई जारी है। लेककन शाररक मछली को 

बचाने अब कदल्ली तक दौड़ लगाई जा रही है। ऐसा ही एक मामला सामने आया है, जहाां एक शख्स खुद को 

गैंग का कबजनेस पार्रनर बताकर राष्ट्र ीय मानवाकधकार आयोग सदस्य के घर पहांच गया। इस दौरान वह 

अपने साथ ‘कमठाई’ भी ले गया और छोड़ने के कलए कहने लगा। 

कप्रयांक कानूनगो ने सोशल मीकड्या पर ककया खुलासा 

दरअसल, राष्ट्र ीय मानवाकधकार आयोग सदस्य कप्रयांक कानूनगो ने सोशल मीकड्या पर इसका खुलासा ककया 

है। कजसमें उन्ोांने शाररक मछली के गैंग के पार्रनर का उनके घर में आने और इस केस से कनकालने की 

माांग करने का दावा ककया है। 

‘शाररक मछली का बहत नुकसान हो गया है… छोड़ दीकजए’ 

कप्रयांक कानूनगो ने एक्स पर कलखा,  ‘मेरे कदल्ली शासकीय आवास पर जैनेंद्र पाठक नामक एक व्यक्ति स्वयां 

को मध्यप्रदेश का कनवासी बता कर मुलाकात के कलए आया। मुझसे कमलकर बोला कक “वो भोपाल वाले 

शाररक मछली के साथ प्रॉपर्ी का धांधा करता है व उसकी  तरफ से आया है। उसका बहत नुकसान हो गया 

है उसको छोड़ दीकजए।” 

‘जाांच पूरी सख्ती और सत्यकनष्ठा से की जाएगी’ 

उन्ोांने आगे कलखा, “मैंने उसको ड्ाांर् कर भगा कदया। वो अपने साथ लाई कमठाई  देना चाह रहा था जो वो 

जाते वि घर के दरवाजे पर छोड़कर भाग गया। हमने पुकलस को कशकायत कर दी है। पुकलस कड्बे्ब को 

जब्त कर ले गई है। शाररक के कवरुद्ध कहांदू लड़ककयोां को ड्र ग देने, बलात्कार करने, वीकड्यो बनाकर बै्लकमेल 

करने और इस्लाम में धमाांतररत करने के मामले के अलावा वांकचत तबके के कहांदू केवर् माांझी जाकत के लोगोां 

के वांशानुगत अकधकार वाले तालाबोां पर मत्स्याखेर् के कलए कबे्ज ककए जाने के मामले में मेरे कनदेश पर जाांच 

की जा रही है। जाांच पूरी सख्ती और सत्यकनष्ठा से की जाएगी।’ 
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Zee News 

`मछली’ की सिफारिश लेकि NHRC िदस्य के घि पहुंचा गुगाा, कानूनगो ने फटकाि कि सनकाला 

Bhopal News-राष्ट्र ीय मानव अधिकार आयोग के सदस्य धियंक कानूनगो के घर मछली पररवार के खिलाफ 

चल रही जांच रोकने के धलए एक िॉपर्टी कारोबारी पहंचा. कानूनगो के घर पहंचे िॉपर्टी कारोबारी ने िुद 

को शाररक मछली का पार्टटनर बताया. उसने कहा धक जांच की वजह से उसे नुकसान हो रहा है. इस पर 

धियंक कानूनगो ने उसे घर से भगा धदया. 

https://zeenews.india.com/hindi/india/madhya-pradesh-chhattisgarh/bhopal/bhopal-

property-dealer-reached-nhrc-member-priyank-kanoongo-house-with-shariq-machli-

recommendation/2907753 

Written By  Harsh Katare | Last Updated: Sep 03, 2025, 08:57 PM IST 

MP News-भोपाल में धहंदू युवधतयो ंके िमाांतरण और दुष्कमट के आरोपी शाररक मछली ने अपने खिलाफ 

चल रही जांच रोकने के धलए राष्ट्र ीय मानव अधिकार आयोग के सदस्य धियंक कानूनगो को सािने को 

कोधशश की गई है. शाररक ने अपने साथ काम करने वाले एक िॉपर्टी कारोबारी का इसे्तमाल धकया. उसने 

धियंक कानूनगो से मुलाकात कर शाररक को माफ करने की गुजाररश की गई. धियंक कानूनगो ने यह 

जानकारी सोशल मीधिया एक्स पर साझा धकया.  

घर से भगाया 

धिंयक कानूनगो के घर पहंचे युवक ने उनसे शाररक को माफ करने की गुजाररश की. इस पर धियंक 

कानूनगो ने उसे िांर्ट कर घर से भगा धदया. युवक घर से जाते-जाते कानूनगो के आवास के सामने धमठाई 

के धिबे्ब छोड़ गया, धजसे पुधलस ने जब्त कर धलया है. धियंक कानूनगो ने पुधलस में धशकायत की है.  

धियंक कानूनगो ने दी जानकारी 

राष्ट्र ीय मानव अधिकार आयोग के सदस्य धियंक कानूनगो ने एक्स पर पोस्ट के जररए धलिा धक मेरे धदल्ली 

शासकीय आवास पर जैनेंद्र पाठक नामक एक व्यखि स्वयं को मध्यिदेश का धनवासी बता कर मुलाकात 

के धलए आया. मुझसे धमलकर बोला धक वह भोपाल वाले शाररक मछली के साथ िॉपर्टी का िंिा करता है 

व उसकी तरफ से आया है. उसका बहत नुकसान हो गया है उसको छोड़ दीधजए.  मैंने उसको िांर्ट कर 

भगा धदया. वह अपने साथ लाई धमठाई देना चाह रहा था जो धक वह जाते वि घर के दरवाजे पर छोड़कर 

भाग गया. हमने पुधलस को धशकायत कर दी है और पुधलस जब्ती कर सामान ले गई है. 

सख्ती और सत्यधनष्ठा से होगी जांच 

कानूनगो ने धलिा है धक शाररक के धवरुद्ध धहंदू लड़धकयो ंको िर ग देने, बलात्कार करने, वीधियो बनाकर 

बै्लकमेल करने और इस्लाम में िमाांतररत करने के मामले के अलावा वंधचत तबके के धहंदू केवर्ट, मांझी 

जाधत के लोगो ंके वंशानुगत अधिकार वाले तालाबो ंपर मत्स्यािेर्ट के धलए कबे्ज धकए जाने के मामले में मेरे 

धनदेश पर जांच की जा रही है. इसधलए उसके द्वारा इस तरह का कृत्य करने का साहस धकया गया है. 

कानूनगो ने कहा है धक इन सभी मामलो ंकी जांच पूरी सख्ती और सत्यधनष्ठा से की जाएगी. 

ZEE NEWS, Online, 4.9.2025
Page No. 0, Size:(0)cms X (0)cms.

https://zeenews.india.com/hindi/india/madhya-pradesh-chhattisgarh/bhopal/bhopal-property-dealer-reached-nhrc-member-priyank-kanoongo-house-with-shariq-machli-recommendation/2907753
https://zeenews.india.com/hindi/india/madhya-pradesh-chhattisgarh/bhopal/bhopal-property-dealer-reached-nhrc-member-priyank-kanoongo-house-with-shariq-machli-recommendation/2907753
https://zeenews.india.com/hindi/india/madhya-pradesh-chhattisgarh/bhopal/bhopal-property-dealer-reached-nhrc-member-priyank-kanoongo-house-with-shariq-machli-recommendation/2907753


Web Duniya 

NHRC मेंबर प्रियंक कानूनगो तक पहंचा भोपाल ड्र ग्स-रेप केस के आरोपी शाररक मछली का गुगाा, 

धंधे का हवाला देकर िबोभन की पेशकश 

https://hindi.webdunia.com/madhya-pradesh/bhopal-drugs-rape-case-accused-shariq-

machli-s-partner-reaches-nhrc-member-priyank-kanungo-125090300089_1.html 

Written By विकास वसिंह | Last Modified:बुधिार, 3 वसतम्बर 2025 (19:20 IST) 

राजधानी भोपाल के हाईप्रोफाइल लिवजहाद और ड्र ग्स केस में विरफ्तार आरोपी शाहिर मछली और यासीन 

मछली की ओर से राष्ट्र ीय मानिावधकार आयोि के सदस्य वप्रयिंक कानूनिो को प्रलोभन देने का सनसनीखेज 

मामला सामने आया है। शाररक मछली के कारोबारी साझेदार ने ने वप्रयिंक कानूनिोिं को वदल्ली स्थित 

उनके  वनिास पर मुलाकात करने और प्रलोबन देने की कोवशश की। िौरतलब है वक राष्ट्र ीय मानिावधकार 

आयोि पूरे मामले की जािंच कर रहा है। 

राष्ट्र ीय मानिावधकार आयोि के सदस्य वप्रयिंक कानूनिो वजन्ोिंन पूरे मामले में सविय भूवमका वनभाई है 

उन्ोिंने आज खुद सोशल मीवड्या जररए इसकी जानकारी दी। उन्ोिंने सोशल मीवड्या पे्लटफॉमम एक्स पर 

वलखा वक “मेरे वदल्ली शासकीय आिास पर जैनेंद्र पाठक नामक एक व्यस्ि स्वयिं को मध्यप्रदेश का वनिासी 

बता कर मुलाकात के वलए आया। मुझसे वमलकर बोला वक “िो भोपाल िाले शाररक मछली के साि प्रॉपटी 

का धिंधा करता है ि उसकी  तरफ़ से आया है उसका बहुत नुकसान हो िया है उसको छोड़ दीवजए।” 

 

उन्ोिंने आिे  वलखा वक “मैंने उसको ड्ााँट कर भिा वदया,िो अपने साि लाई वमठाई देना चाह रहा िा जो 

वक िो जाते िि घर के दरिाजे पर छोड़कर भाि िया। हमने पुवलस को वशकायत कर दी है,पुवलस जप्ती 

कर ले िई है। शाररक के विरुद्ध वहिंदू लड़वकयोिं को ड्र ि देने, बलात्कार करने,िीवड्यो बनाकर बै्लकमेल 

करने और इस्लाम में धमाांतररत करने के मामले के अलािा ििंवचत तबके के वहिंदू केिट मािंझी जावत के लोिोिं 

के ििंशानुित अवधकार िाले तालाबोिं पर मत्स्याखेट के वलए कबे्ज वकए जाने के मामले में मेरे वनदेश पर जािंच 

की जा रही है। जािंच पूरी सख्ती और सत्यवनष्ठा से की जाएिी। 

वप्रयिंक कानूनिो के एक्शन के बाद कारमिाई-िौरतलब है वक राष्ट्र ीय मानिावधकार आयोि के सदस्य वप्रयिंक 

कानूनिो ने भोपाल ड्र ग्स और लि वजहाद केस में मछली पररिार और उसके पुवलस और राजनेताओिं से 

कनेक्शन को लेकर कड़ा एक्शन वलया िा। उन्ोिंने सोशल मीवड्या पर वलखा िा वक भोपाल का आपरावधक 

ताना-बाना समवझए।सू्कल कॉलेज में पढ़ने िाली वहिंदू लड़वकयोिं को लवित कर उनको पावटमयोिं के बहाने 

ड्र ग्स की लत लििाना, बलात्कार कर के िीवड्यो बनाना,िीवड्यो के माध्यम से बै्लकमेल कर सामूवहक यौन 

शोषण करना और वफर इस्लाम में धमाांतरण का दबाि बनाकर आजीिन के वलए सेक्स से्लि बना कर 

रखना”। 

उन्ोिंने आिे वलखा वक हमारी जााँच की फ़ाइिंवड्िंग्स में हमने साफ़ साफ़ वलखा है वक पुवलस की जााँच अपयामप्त 

है जााँच की वदशा अपराध के सिंरिकोिं की तरफ़ होना चावहए अतः  पुनः  जााँच के वलए वनदेश वदए। 
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मध्यप्रदेश के मुख्यमिंत्री ड्ॉ. मोहन यादि की सख्ती के बाद दो वदन पहले वजस यास्मीन मछली और शािर 

को पुवलस में ड्र ग्स के साि विरफ्तार वकया है उन दोनोिं के फ़ोन में कवित रूप से 20 से अवधक लड़वकयोिं 

के पोनम िीवड्यो वमले हैं। मुझे फोटो प्रमाण के साि सूचना वमली है वक यास्मीन का चाचा सोहेल पुवलस के 

कई अफ़सरोिं का दोस्त है,इन अफ़सरोिं के भोपाल में रहते वनष्पि जााँच सिंभि नही िं है। 
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Jagran 

सूर्या हयांसदय एनकयउांटर मयमले में मयनवयधिकयर आर्ोग ने धलर्य सांज्ञयन, एसपी से मयांगी 4 हफे्त में 

ररपोटा 

https://www.jagran.com/jharkhand/ranchi-nhrc-takes-cognizance-of-surya-hansda-

encounter-case-in-godda-24034605.html 

By Dilip Kuma rEdited By: Nishant Bharti 

Updated: Wed, 03 Sep 2025 06:16 PM (IST) 

राष्ट्र ीय मानवाधिकार आयोग ने गोड्डा में आधिवासी काययकर्ाय सूयाय हाांसिा की मुठभेड़ में मौर् का सांज्ञान 

धिया है। आजसू नेर्ा सांजय मेहर्ा की धिकायर् पर आयोग ने गोड्डा के एसपी से जवाब माांगा है धक मुठभेड़ 

की सूचना समय पर क्ोां नही ां िी गई। आयोग ने डीसी व एसपी से चार सप्ताह में ररपोर्य माांगी है। 

धिकायर्कर्ाय ने पुधिस पर फजी मुठभेड़ का आरोप िगाया है। 

राज्य बू्यरो,राांची। गोड्डा धजिे में एक आधिवासी सामाधजक राजनीधर्क काययकर्ाय सूयाय हाांसिा के 11 अगस्त 

को मुठभेड़ में मारे जाने के मामिे में राष्ट्र ीय मानवाधिकार आयोग ने सांज्ञान िे धिया है। झारखांड की 

राजनीधर्क पार्ी आजसू के कें द्रीय महासधचव सांजय मेहर्ा के आवेिन पर आयोग ने सांज्ञान धिया है। 

आयोग ने कहा है धक धिकायर्कर्ाय के िगाए गए आरोप प्रथम दृष्ट्या पीधड़र् के मानवाधिकारोां का गांभीर 

उल्लांघन है। आयोग ने धविेषकर गोड्डा के एसपी को यह स्पष्ट् करने का धनिेि धिया है धक वे आयोग के 

धििा-धनिेि के अनुसार मुठभेड़ में हुई मौर् के बारे में सूचना धनिायररर् समय के भीर्र आयोग को क्ोां नही ां 

िी। 

आयोग ने इस पूरे प्रकरण में गोड्डा के डीसी व एसपी से चार सप्ताह के भीर्र कृर् कारयवाई ररपोर्य आयोग 

को भेजने का धनिेि धिया है। इसके धिए आयोग ने धिकायर्कर्ाय की धिकायर् की कॉपी भी िोनोां ही 

अधिकाररयोां को भेजी है, र्ाधक वे उस अनुरूप अपना जवाब िे सकें । 

वे अपनी ररपोर्य एनएचआरसी पोर्यि पर या स्पीड पोस्ट के माध्यम से भेज सकरे् हैं। कोई भी ऑधडयो-

वीधडयो या पेन डर ाइव भी स्पीड पोस्ट के माध्यम से भेज सकरे् हैं। ईमेि के माध्यम से भेजी गई ररपोर्य व 

प्रधर्धियाओां पर धवचार नही ां धकया जाएगा। 

धिकायर्कर्ाय ने आयोग में जो की है धिकायर् 

धिकायर्कर्ाय ने आयोग को जानकारी िी है धक सूयाय हाांसिा की एक फजी पुधिस मुठभेड़ में गैर कानूनी 

र्रीके से हत्या की गई है। धिकायर्कर्ाय ने आगे आरोप िगाया धक सूयाय हाांसिा के धवरुद्ध कोई अिािर्ी 

वारांर् नही ां था। इसके बावजूि उसे 10 अगस्त को धगरफ्तार धकया गया और बाि में पुधिस ने उसे मार डािा। 

वही ां, पुधिस का िावा था धक र्िािी अधभयान के िौरान मुठभेड़ हुई थी। धिकायर्कर्ाय के अनुसार सूयाय 

हाांसिा के पररवार के िोग पुधिस के बयान से असहमर् थे। वे सूयाय हाांसिा के िरीर के अगिे धहसे्स पर 

जिने के धनिान व गोिी के घाव, पुधिस या कधथर् हमिावरोां को कोई चोर् न िगने की जानकारी िे रहे 

थे। 
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पररजन का कहना था धक पुधिस ने पहिे भी मुठभेड़ में मारने की िमकी िी थी। धिकायर्कर्ाय ने इसे हत्या 

का स्पष्ट् मामिा बर्ारे् हुए गहन जाांच व न्याय की माांग की है। 

धविानसभा में भी मुद्दा बना सूयाय हाांसिा का मामिा, चि रही है सीआईडी जाांच 

गोड्डा में मुठभेड़ में सूयाय हाांसिा की मौर् का मामिा झारखांड धविानसभा में भी मुद्दा बना। इस मामिे में 

धविानसभा की काययवाही भी बाधिर् हुई। धवपक्ष पूरे मामिे की जाांच सीबीआई से कराने पर अड़ा रहा, 

धजसके धिए अब भी आांिोिन जारी है। वही ां, सत्ता पक्ष ने सिन को आश्वस्त धकया धक पूरे मामिे की जाांच 

सीआईडी से कराई जा रही है। सत्ता पक्ष के अनुसार मुठभेड़ फजी नही ां था। 
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Bhaskar Hindi 

राजनीति: राष्ट्र ीय मानवातिकार आयोग ने सूयाा हाांसदा एनकाउांटर पर तिया सांज्ञान, गोड्डा के डीसी-

एसपी से चार हफे्त में माांगी ररपोटा 

https://www.bhaskarhindi.com/other/news-1181817 

3 Sept 2025 5:53 PM  

राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने झारखंड के गोड्डा धिले में सामाधिक-रािनीधिक िौर पर 

सधिय सूयाा हांसदा के कधिि पुधलस एनकाउंटर में मारे िाने की घटना पर संज्ञान धलया है। आयोग ने गोड्डा 

के उपायुक्त और पुधलस अिीक्षक से चार हफे्त के भीिर धवसृ्ति ररपोटा मांगी है। 

रांची, 3 धसिंबर (आईएएनएस)। राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने झारखंड के गोड्डा धिले में 

सामाधिक-रािनीधिक िौर पर सधिय सूयाा हांसदा के कधिि पुधलस एनकाउंटर में मारे िाने की घटना पर 

संज्ञान धलया है। आयोग ने गोड्डा के उपायुक्त और पुधलस अिीक्षक से चार हफे्त के भीिर धवसृ्ति ररपोटा 

मांगी है।  

इस मामले में आयोग के समक्ष आिसू पाटी की ओर से धिकायि दिा कराई गई िी। आयोग के अनुसार 

धिकायि में लगाए गए आरोपो ंका प्रिम दृष्ट्या मानवाधिकारो ंका गंभीर उलं्लघन होने का संकेि धमलिा 

है। आयोग ने गोड्डा के डीसी और एसपी को 2 धसिंबर को नोधटस िारी कर कारावाई ररपोटा 30 धदनो ंके 

भीिर प्रसु्ति करने का आदेि धदया है।  

आयोग ने धविेष िांच दल गधिि करने के धनदेि भी धदए हैं। नोधटस में गोड्डा पुधलस से स्पष्ट्ीकरण मांगा 

गया है धक आयोग के धदिाधनदेिो ंके अनुसार मुिभेड़ की िानकारी धनिााररि समय में क्ो ंनही ंदी गई। 

सूयाा हांसदा को गोड्डा धिले की पुधलस ने 10 अगस्त को देवघर धिले में उनके घर से उिाया और 11 अगस्त 

को बोआरीिोर िाना के्षत्र स्थिि ललमधटया िमनी पहाड़ में उनके एनकाउंटर में मारे िाने का दावा धकया।  

उनके पररिनो ंके अनुसार, सूयाा बीमार िे और इलाि कराकर लौटे िे, लेधकन धगरफ्तारी के बाद उनका न 

मेधडकल परीक्षण हुआ और न ही कोटा में पेिी। सूयाा हांसदा का रािनीधिक कररयर धवधभन्न पाधटायो ंसे िुड़ा 

रहा। उन्ोनें पहली बार 2009 में झारखंड धवकास मोचाा से चुनाव लड़ा। 2014 में भी इसी पाटी के उम्मीदवार 

के िौर पर मैदान में उिरे। 2019 में भािपा से चुनाव लड़ा, लेधकन दूसरे थिान पर रहे। 2024 में भािपा से 

धटकट न धमलने पर उन्ोनें िेएलकेएम (झारखंड लोकिांधत्रक िांधिकारी मोचाा) से चुनाव लड़ा, लेधकन 

धकसी भी चुनाव में िीि नही ंहाधसल कर पाए। 

हाल ही में सूयाा हांसदा के स्खलाफ साधहबगंि के धमिााचौकी िाना और गोड्डा के ललमधटया िाना में कई 

गंभीर अपरािो ंमें एफआईआर दिा की गई िी। उनके कधिि एनकाउंटर के बाद थिानीय लोग और पररवार 

के सदस्य धनष्पक्ष िांच की मांग कर रहे हैं। 
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र ांची। सूर् ा ह ांसद  एनक उांटर पर मची ससर् सी घम स न के बीच बडी खबर आई है। र ष्ट्र ीर् म नव सिक र 

आर्ोग (एनएचआरसी) ने झ रखांड के गोड्ड  सिले में स म सिक-र िनीसिक िौर पर ससिर् सूर् ा ह ांसद  के 

कसिि पुसलस एनक उांटर में म रे ि ने की घटन  पर सांज्ञ न सलर्  है। 

आर्ोग ने गोड्ड  के उप रु्क्त और पुसलस अिीक्षक से च र हफे्त के भीिर सवसृ्ति ररपोटा म ांगी है। इस म मले 

में आर्ोग के समक्ष आिसू प टी की ओर से सिक र्ि दिा कर ई गई िी। 

आर्ोग के अनुस र सिक र्ि में लग रे् गरे् आरोपोां क  प्रिम दृष्ट्र्  म नव सिक रोां क  गांभीर उल्लांघन होने 

क  सांकेि समलि  है। आर्ोग ने गोड्ड  के डीसी और एसपी को 2 ससिांबर को नोसटस ि री कर क राव ई 

ररपोटा 30 सदनोां के भीिर प्रसु्ति करने क  आदेि सदर्  है। 

आर्ोग ने सविेष ि ांच दल गसिि करने के सनदेि भी सदए हैं। नोसटस में गोड्ड  पुसलस से स्पष्ट्ीकरण म ांग  

गर्  है सक आर्ोग के सदि -सनदेिोां के अनुस र मुिभेड की ि नक री सनि ाररि समर् में क्ोां नही ां दी गई। 

सूर् ा ह ांसद  को गोड्ड  सिले की पुसलस ने 10 अगस्त को देवघर सिले में उनके घर से उि र्  और 11 अगस्त 

को बोआरीिोर ि न  के्षत्र स्थिि ललमसटर्  िमनी पह ड में उनके एनक उांटर में म रे ि ने क  द व  सकर् । 

उनके पररिनोां के अनुस र, सूर् ा बीम र िे और इल ि कर कर लौटे िे, लेसकन सगरफ्त री के ब द उनक  न 

मेसडकल परीक्षण हुआ और न ही कोटा में पेिी। 

सूर् ा ह ांसद  क  र िनीसिक कररर्र सवसभन्न प सटार्ोां से िुड  रह । उन्ोांने पहली ब र 2009 में झ रखांड 

सवक स मोच ा से चुन व लड । 2014 में भी इसी प टी के उम्मीदव र के िौर पर मैद न में उिरे। 

2019 में भ िप  से चुन व लड , लेसकन दूसरे थि न पर रहे। 2024 में भ िप  से सटकट न समलने पर उन्ोांने 

िेएलकेएम (झ रखांड लोकि ांसत्रक ि ांसिक री मोच ा) से चुन व लड , लेसकन सकसी भी चुन व में िीि नही ां 

ह ससल कर प ए। 

ह ल ही में सूर् ा ह ांसद  के स्खल फ स सहबगांि के समि ा चौकी ि न  और गोड्ड  के ललमसटर्  ि न  में कई 

गांभीर अपर िोां में एफआईआर दिा की गई िी। उनके कसिि एनक उांटर के ब द थि नीर् लोग और पररव र 

के सदस्य सनष्पक्ष ि ांच की म ांग कर रहे हैं। 
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Lagatar 

सूर्या हयांसदय केस: आर्ोग ने डीसी-एसपी से मयांगी चयर हफे्त में ररपोर्ा 

https://lagatar.in/surya-hansda-case-commission-seeks-report-from-dc-sp-in-four-weeks 

By VAIBHAV | Sep 03, 2025 03:10 PM 

Ranchi: सूर्या हयांसदय केस में रयष्ट्र ीर् मयनवयधिकयर आर्ोग ने सख्ती धदखयई है. आजसू कय प्रर्यस रांग लयर्य 

है. आजसू के कें द्रीर् महयसधिव सांजर् मेहतय द्वयरय दजा करयए गए आवेदन पर आर्ोग ने सांज्ञयन धलर्य और 

गोड्डय के डीसी और एसपी से ियर सप्तयह के भीतर ररपोर्ा मयांगी है. आर्ोग की गांभीरतय से पीध़ित पररवयर 

को न्ययर् की आस जगी है. 

 रयष्ट्र ीर् मयनवयधिकयर आर्ोग ने धप्रर्यांक कयनूनगो, मयननीर् सदस्य की अध्यक्षतय में, मयनवयधिकयर सांरक्षण 

अधिधनर्म 1993 की ियरय 12 के तहत इस मयमले पर कयरावयई की है. आर्ोग ने धिकयर्त में लगयए गए 

आरोपोां को प्रथम दृष्ट्र्य मयनवयधिकयरोां कय गांभीर उल्लांघन मयनय और धनदेि जयरी धकए हैं. 

आजसू की ओर से सांजर् मेहतय ने 20 अगस्त को आर्ोग में मयमलय दजा करयर्य थय. 27 अगस्त को आवेदन 

पर केस दजा हुआ. 29 अगस्त को आर्ोग ने धविेष जयांि दल गधित करने कय धनदेि एनएिआरसी 

महयधनदेिक (जयांि) को धदर्य. इसके बयद 2 धसतांबर को आर्ोग ने गोड्डय के डीएम और एसपी को नोधर्स 

जयरी कर ियर सप्तयह में कयरावयई ररपोर्ा मयांगी. सयथ ही गोड्डय पुधलस से पूछय गर्य धक मुिभे़ि की जयनकयरी 

समर् पर आर्ोग को क्ोां नही ां दी गई. 

सांजर् मेहतय ने कहय धक र्ह ल़ियई सि और न्ययर् की है. आर्ोग की सख्ती से भरोसय जगय है. उन्ोांने कहय 

धक आधदवयसी-मूलवयसी पर गोली िलयनय पुधलधसर्य बबारतय कय पररियर्क है और अब इस मयमले में न्ययर् 

धमलनय जरूरी है. 
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Hindustan Times 

NHRC notice to Maharashtra chief secy over township project-linked allegations 

https://www.hindustantimes.com/india-news/nhrc-notice-to-maharashtra-chief-secy-

over-township-project-linked-allegations-101756924895827.html 

September 4, 2025 

New Delhi, Based on a complaint alleging that a township project in Maharashtra is being 

advertised as a "religion-specific residential enclave", the NHRC has issued a notice to 

the state's chief secretary to have the allegations inquired into and submit an "action-

taken report", according to the proceedings of the case. 

NHRC notice to Maharashtra chief secy over township project-linked allegations 

The National Human Rights Commission has sought the response "within two weeks". 

The complainant brought to the commission's notice a "highly-disturbing" development 

near Mumbai, where a township project is being allegedly "promoted and developed 

exclusively for persons belonging to one religion", read the proceedings dated September 

3. 

The proceedings mentioned that the religion being referred to is of a minority community. 

The complainant further alleged that the project is being "advertised as a religion-specific 

residential enclave", which "violates" provisions of the Constitution, according to the 

proceedings, in which the victim name column says, "public". 

The Protection of Human Rights Act, 1993 has entrusted the NHRC with the responsibility 

of protecting and promoting the rights of all human beings in the country and the panel 

has the powers of a civil court for conducting an inquiry under section 13 of the Act, the 

proceedings say. 

The proceedings of the case mention that the notice has been issued under section 12 of 

the PHR Act. The allegations made in the complaint "prima facie seem to be serious 

violations" of the human rights of the victims, the proceedings say. 

The registry is directed to issue a notice to the chief secretary of the government of 

Maharashtra, with "directions to get the allegations made in the complaint inquired into, 

and to submit an Action Taken Report", the proceedings say. 

The NHRC has also directed the authority concerned to submit the provisions under 

which such "permission or licence" for the township has been granted, "based on religion, 

which threatens the sovereignty, integrity and unity of India", according to the 

proceedings. 

This article was generated from an automated news agency feed without modifications to 

text. 
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Devdiscourse 

NHRC Probes Alleged Religion-Specific Township Project in Maharashtra 

The National Human Rights Commission (NHRC) has issued a notice to Maharashtra's 

chief secretary regarding a complaint about a township project allegedly marketed as 

exclusive to a specific religion near Mumbai. The NHRC seeks an inquiry and an action-

taken report, citing potential constitutional violations. 

https://www.devdiscourse.com/article/law-order/3614461-nhrc-probes-alleged-religion-

specific-township-project-in-maharashtra 

Devdiscourse News Desk | New Delhi | Updated: 04-09-2025 00:11 IST | Created: 04-09-

2025 00:11 IST 

The National Human Rights Commission (NHRC) has taken cognizance of a complaint 

against a township project in Maharashtra, accused of targeting residents of a specific 

religion. The project, reportedly situated near Mumbai, is alleged to be breaching 

constitutional principles by promoting exclusivity based on religion. 

On September 3, the NHRC instructed Maharashtra's chief secretary to investigate these 

allegations and provide an action-taken report within two weeks. The commission 

considers this a serious human rights issue, potentially violating the rights of individuals 

from minority communities. 

The inquiry will explore the legal framework permitting the development of this project. 

The NHRC is keen to understand the basis for any permissions that might have been 

granted, questioning their alignment with India's sovereignty, integrity, and unity. 

(With inputs from agencies.) 
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One India 

एनएचआरसी ने महाराष्ट्र  में धमम-विविष्ट् टाउनविप पररयोजना के आरोपो ों की जाोंच का अनुरोध 

वकया 

https://hindi.oneindia.com/news/india/nhrc-notice-maharashtra-chief-secretary-

township-project-allegations-011-1377861.html 

By Oneindia Staff Updated: Thursday, September 4, 2025, 0:31 [IST] 

राष्ट्र ीय मानवाधिकार आयोग (NHRC) ने म ुंबई के पास एक टाउनधिप पररयोजना के बारे में एक धिकायत 

के बाद महाराष्ट्र  के म ख्य सधिव को नोधटस जारी धकया है। कधित तौर पर यह पररयोजना एक िमम-धवधिष्ट् 

आवासीय के्षत्र के रूप में धवपणन की जा रही है, जो सुंवैिाधनक प्राविानोुं का उल्लुंघन कर सकती है। 

NHRC ने दो सप्ताह के भीतर कारमवाई ररपोटम माुंगी है। 

धिकायत में एक अल्पसुंख्यक िमम के व्यक्तियोुं के धिए धविेष रूप से धवकास को बढावा देने के बारे में 

धिुंताओुं को उजागर धकया गया है। धिकायतकताम के अन सार, यह क्तथिधत मानवाधिकारोुं का गुंभीर उल्लुंघन 

है। 3 धसतुंबर की तारीख के NHRC की कायमवाही, भारत की सुंप्रभ ता, अखुंडता और एकता के धिए 

सुंभाधवत खतरे को रेखाुंधकत करती है। 

NHRC, मानवाधिकार सुंरक्षण अधिधनयम, 1993 के तहत काम करता है, जो इसे पूरे भारत में 

मानवाधिकारोुं की रक्षा और सुंविमन करने का अधिकार देता है। आयोग अधिधनयम की िारा 13 के तहत 

एक धसधवि न्यायािय के अधिकार के साि जाुंि कर सकता है। इस मामिे में, नोधटस उसी अधिधनयम की 

िारा 12 के तहत जारी धकया गया िा। NHRC ने महाराष्ट्र  सरकार को आरोपोुं की पूरी तरह से जाुंि करने 

का धनदेि धदया है। आयोग उन कानूनी प्राविानोुं का धववरण भी माुंगता है धजनके तहत इस तरह की िमम-

आिाररत टाउनधिप पररयोजना को अन मधत या िाइसेंस धदया गया िा। 

धनधहतािम और अगिे कदम 

NHRC की भागीदारी आरोपोुं की गुंभीरता को रेखाुंधकत करती है। कारमवाई ररपोटम और कानूनी स्पष्ट्ीकरण 

माुंगकर, आयोग का िक्ष्य यह स धनधित करना है धक मानवाधिकारोुं को बरकरार रखा जाए और राष्ट्र ीय 

एकता के धिए धकसी भी सुंभाधवत खतरे को त रुंत सुंबोधित धकया जाए। 

यह मामिा सुंवैिाधनक अधिकारोुं के साि धवकास को सुंत धित करने में िि रही ि नौधतयोुं को उजागर करता 

है। इस जाुंि का पररणाम पूरे भारत में इसी तरह की पररयोजनाओुं के धिए महत्वपूणम धमसाि कायम कर 

सकता है। 

With inputs from PTI 
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Amar Ujala 

Bhopal: अवैध शराब दुकान पर नह ीं क  काररवाई, राष्ट्र  य मानवाधधकार आयोग ने कलेक्टर और 

आयुक्त को जार  धकया समन 

https://www.amarujala.com/madhya-pradesh/bhopal/bhopal-no-action-taken-against-

illegal-liquor-shop-national-human-rights-commission-issues-summons-to-collec-2025-

09-03 

नू्यज डेस्क, अमर उजाला, भोपाल Published by: संदीप तिवारी Updated Wed, 03 Sep 2025 10:11 

PM IST 

सार 

भोपाल 

भोपाल में अवैध शराब दुकान-कम-बार पर काररवाई नही ंकरने पर राष्ट्र ीय मानवातधकार आयोग ने भोपाल 

कलेक्टर और आबकारी आयुक्त को समन जारी जारी कर 3.अकू्टब 2025 को मानव अतधकार आयोग के 

तदल्ली स्तिथ कें द्रीय कायारलय में आवश्यक प्रतिवेदन सतहि व्यस्तक्तगि रूप से उपस्तथथि होने को कहा है। 

तविार 

राजधानी भोपाल में अवैध शराब दुकान-कम-बार पर काररवाई नही ंकरने पर राष्ट्र ीय मानवातधकार आयोग 

ने भोपाल कलेक्टर कौशलेन्द्र तवक्रम तसंह और आबकारी आयुक्त को समन जारी जारी कर 3.अकू्टब 2025 

को मानव अतधकार आयोग के तदल्ली स्तिथ कें द्रीय कायारलय में आवश्यक प्रतिवेदन सतहि व्यस्तक्तगि रूप 

से उपस्तथथि होने को कहा है। दरअसल भोपाल के पॉश अरेरा कॉलोनी में आवासीय भूखंड पर अवैध शराब 

दुकान-कम-बार संचातलि तकया जा रहा तजसकी तशकायि रहवातसयो ंद्वारा तजला प्रशासन से की गई परंिु 

आबकारी तवभाग की लापरवाही के चलिे आज िक कोई काररवाई नही ंकी गई तजसके बाद रहवातसयो ंद्वारा 

रातष्ट्र य मानव अतधकार आयोग के समक्ष आवेदन प्रिुि तकया गया था। 

इसतलए जारी हुआ समन 

 जानकारी के मुिातबक 28.जुलाई 2025 को आयोग के सदस्य तप्रयांक कनूगो की पीठ ने इस मामले में 

मानव अतधकार संरक्षण अतधतनयम, 1993 की धारा 12 के अंिगरि संज्ञान तलया था।प्रदेश सरकार को 

तनदेतशि तकया गया था तक भोपाल के तजला मतजस्ट्र ेट को नोतटस जारी कर तशकायि की जांच कराकर 15 

तदनो ं में काररवाई प्रतिवेदन (ATR) प्रिुि तकया जाए। इसके बावजूद आयोग के तनदेशो ं िथा 

19.अगि.2025 को भेजे गए स्मरण पत्र के बाद भी आवश्यक प्रतिवेदन प्रिुि नही ंतकया गया। आयोग ने 

इस पर गंभीर दृतष्ट्कोण अपनािे हुए आबकारी आयुक्त एवं तजला मतजस्ट्र ेट, भोपाल को सशिर सम्मन 

(Conditional Summons) जारी तकय गया है। उन्हें 3.अकू्टब 2025 को मानव अतधकार आयोग के तदल्ली 

स्तिथ कें द्रीय कायारलय में आवश्यक प्रतिवेदन सतहि व्यस्तक्तगि रूप से उपस्तथथि होने का आदेश जारी तकया 

गया है।  

 

यह बेहद शमरनाक 
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कांगे्रस प्रवक्ता तववेक तत्रपाठी ने कहा है तक यह बेहद शमरनाक है तक आयोग की बार-बार की नोतटस और 

चेिावतनयो ंके बावजूद सरकार ने आज िक कोई काररवाई नही ंकी। यह लापरवाही नही,ं बस्ति शराब 

मातियाओ ंके साथ खुली साठगांठ है। भाजपा सरकार जनिा की सुरक्षा नही,ं बस्ति मातियाओ ंके मुनािे 

की चौकीदारी कर रही है। 

आंदोलन की चेिावनी 

कांगे्रस प्रवक्ता ने कहा तक शराब दुकान धातमरक स्थल और बच्ो ंके अस्पिाल के पास खुलवाना न तसिर  

तनयमो ंका उलं्लघन है, बस्ति रहवातसयो ंके अतधकारो का हनन और समाज की आत्मा के स्तखलाि गंभीर 

अपराध है। यह सब आबकारी तवभाग, तजला प्रशासन और शराब मातियाओ ंकी तमलीभगि से हुआ है। 

उन्होनें चेिावनी दी तक अगर सरकार ने इस अवैध दुकान को िुरंि बंद कर, लाइसेंस रद्द नही ंतकया और 

दोषी अतधकाररयो ं पर काररवाई नही ंकी, िो कांगे्रस सड़को ं पर उिरकर जनिा के तहि में आंदोलन 

करेगी। भाजपा सरकार को ित्काल प्रभाव से इस मामले में सख्त एक्शन लेना चातहए। 
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